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FOURTEENTH KERAILA LEGISLATIVE ASSEMBLY

Second Session

Date of Commencement w September 26, 2016
Date of Adjournment - November 9, 2016
Date of Prorogation - November 9, 2016 (At the conclusion

of its sitting)

Number of sittings - 26 (Twenty Six)

Party position of Fourteenth Kerala Legislative Assembly

(As on September 26, 2016)

Ruling
Communist Party of India (Marxist)
Communist Party of India
Janata Dal (Secular)
Nationalist Congress Party
Congress (Secular)
Kerala Congress (B}
Communist Marxist Party Kerala State Committee
National Secular Conference
Independents
Opposition
Indian National Congress
Indian Union Muslim League
Kerala Congress (M)
Kerala Congress (Jacob)
Bharatiya Janata Party
Independent
Total

Speaker

Grand Total

18

01
01
01
140

141




FOURTEENTH KERALA LEGISLATIVE ASSEMBLY

Third Session

Date of Commencement - November 22, 2016
Date of Adjournment - November 22, 2016
Date of Prorogation . November 22, 2016 (At the conclusion

of its sitting)
Number of sittings . 1 {(One)

Party position of Fourteenth Kerala Legislative Assembly

{As on 3rd June, 2016)

Ruling
Communist Party of India (Marxist)
Communist Party of India
Janata Dal (Secular)
Nationalist Congress Party
Congress (Secular)
Kerala Congress (B)
Communist Marxist Party Kerala State Committee
National Secular Conference
Independents
Opposiﬁon
Indian National Congress
Indian Union Muslim League
Kerala Congress (M)
Kerala Congress (Jacob)
Bharatiya Janata Party
Independent
Total

Speaker

Grand Total

y2)
18
06
o1
01
01
140
1
41




Speaker
SHRI P. SREERAMAKRISHNAN
Deputy Speaker
SHr1 V. Sast

Council of Ministers

L
2

10.

11.
12,
13.

Shri Pinarayi Vijayan, Chief Minister,

Shri A. K. Balan, Minister for Welfare of Scheduled Castes, Scheduled
Tribes, Backward Classes, Law, Culture and Parliamentary Affairs.

Shri E. Chandrasekharan, Minister for Revenue and Housing.

Dr. K. T. Jaleel, Minister for Local Self Governments, Welfare of
Minorities, Wakf and Hajj Pilgrimage.

Shri E. P. Jayarajan, Minister for Industries and Sports.*
Shri Mathew T. Thomas, Minister for Water Resources.

Smt.J. Mercykutty Amma, Minister for Fisheries, Harbour
Engineering and Cashew Industry.

Shri A. C. Moideen, Minister for Co-operation and Tourism.

Shri K. Raju, Minister for Forest, Animal Husbandry and Zoo.

Shri Ramachandran Kadannappalli, Minister for Ports, Museums and
Archaeology.

Shri T. P. Ramakrishnan, Minister for Labour and Excise.

Prof. C. Raveendranath, Minister for Education.

Shri A. K. Saseendran, Minister for Transport.

* Shri E. P Jayarajan resigned from the Council of Minister on 14th October, 2016.
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14.
15..
16.
17.
18,
19.

Smt. K. K. Shailaja Teacher, Minister for Health and Social Justice.
Shri G. Sudhakaran, Minister for Public Works and Registration.

Shri V. S. Sunil Kumar, Minister for Agriculture.

Shri Kadakampalli Surendran, Minister for Electricity and Devaswoms.
Shri P. Thilothaman, Minister for Food and Civil Supplies.

Dr. T. M. Thomas Isaac, Minister for Finance and Coir.

Leader of the House
Shri PINARAYI VDAYAN

Leader of Opposition
Shri RaMESH CHENNITHALA

Secretary-in-charge*
Smt. P. JAYALEKSHMI

Secretary
Shri V. K. BABU PRAKASH

* Held Office upto 6th October, 2016.
Took Charge w.ef. 7th October, 2016.
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Shri E. Chandrasekharan, Minister for Revenue and Housing.

Dr. K. T. Jaleel, Minister for Local Self Governments, Welfare of
Minorities, Wakf and Hajj Pilgrimage.

Shri M. M. Mani, Minister for Electricity.*
Shri Mathew T. Thomas, Minister for Water Resources.

Smt.J. Mercykutty Amma, Minister for Fisheries, Harbour
Engineering and Cashew Industry.

Shri A. C. Moideen, Minister for Co-operation and Tourism.
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* Sworn-in as a member of the Council of Minister we.f, 22nd November 2016,
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SECOND SESSION




RESUME OF BUSINESS TRANSACTED DURING THE SECOND SESSION
OF THE FOURTEENTH KERALA LGISLATIVE ASSEMBLY

The summons dated September 8, 2016 for the Second Session of the
Fourteenth Kerala Legislative Assembly was issued to the Members on September
9, 2016. The Session commenced at 8.30 a.m. on Monday, September 26, 2016
and adjourned sine-die at 2.32 p.m. on Wednesday, November 9, 2016. The House
met on the following days viz, September 26, 27, 28, 29, 30, October 3, 4, 5, 17,
18, 19, 20, 21, 24, 25, 26, 27, 28, 31, November 1, 2,3,4,7,8,and 9 (26 days of
sittings). The House transacted business for 153 hours and 46 minutes.

Obituary Reference

On September 26, 2016 the Speaker made references on the demise of
V. V. Dakshinamurthy and K. Purushothaman Pillai, former Members of the

Assembly. As a mark of respect to the deceased the Members stood in silence for a
while.

On November 9, 2016, the Speaker made references on the demise of
former Minister V.P. Ramakrishna Pillai and former Member K.M, Soopy. As a
mark of respect to the deceased the Members stood in silence for a while.

Panel of Chairmen

The following Members were nominated to the Panel of Chairmen for the
Session :

1. Shri A. Pradeepkumar

2. Shri Chittayam Gopakumar

3. Shri M. Ummer.
Questions

Details regarding the number of questions received and the number of
questions answered on the floor of the House etc. are given in Appendix 1.

Correction of answers to Starred Question

On Gctober 28, 2016 DRr. K. T. Jaleel, Minister for Local Self Government,
Welfare of Minorities, Wakf and Haj Pilgrimage laid on the Table the corrected
answer to Starred Question No. 273 dated 19-7-2016 of the First Session of the
Fourteenth Kerala Legislative Assembly,

879/2017.
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Supplementary Questions to Corrected Answer

On October 31, 2016 Supplementary questions were asked and answered
orally on the corrected answer laid on the table of the House on 28-10-2016
regarding the oral answer given to Starred Question No. 273 of 19-7-2016.

Correction of answers to Unstarred Question

On September 27, 2016 DR. T. M. Thomas Isaac, Minister for Finance and
Coir, laid on the Table the corrected answer to unstarred Question No. 313 of the
First Session of Fourteenth Kerala Legislative Assembly,

Adjournment Motion

During the Session 19 notices of Adjournment Motion were received .
None out of them was admitted. Details of adjournment motions in respect of
which consent was withheld after hearing the views of the Ministers concerned on
the Floor of the House are given in Appendix II.

Calling Attention

During the Session 40 Statements were made by Ministers under Rule 62,
details of which are given in Appendix 1L

Matters raised under Rule 304

The details of matters raised by Members under Rule 304 are given in
Appeundix IV

Papers laid on the table
The details of papers laid on the table are given in Appendix V.
Presentation of Reports

‘The following Reports were presented on the dates noted against each:

1 The First Report of the Subject Committee I on the
Scrutiny of demands for grants.

2 |The First Report of the Subject Committee H on the
Scrutiny of demands for grants. 26-9-2016

3 | The First Report of the Subject Committee III on the
Scrutiny of demands for grants. :

e
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4 | The First Report of the Subject Committee IV on the
Scrutiny of demands for grants.
5 |The First Report of the Subject Commitiee V on the
Scrutiny of demands for grants.
6 |The First Report of the Subject Committee VI on the
Scrutiny of demands for grants.
7 [The First Report of the Subject Committee VII on the|
Scrutiny of demands for grants.
8 The First Report of the Subject Committee VIII on the
Scrutiny of demands for grants.
9 [The First Report of the Subject Committee IX on the
Scrutiny of demands for grants. 26-9-2016
10 | The First Report of the Subject Committee X on the
Scratiny of demands for grants.
11 |The First Report of the Subject Committee XI on the
Scrutiny of demands for grants.
12 | The First Report of the Subject Committee XII on the
Scrutiny of demands for grants.
13 | The First Report of the Subject Committee XIM on the
Scrutiny of demands for grants.
14 | The First Report of the Subject Committee XIV on the
Scrutiny of demands for grants.
15 |The Periodical Report of Subject Committee TV as on! 27-9-2016
31* March, 2016
16 |The Report on the action taken on the Fifth Report of| 27-9-2016
Subject Committee I'V regarding the scrutiny of demands
for grants for the year 2015 — 16.
17 The Periodical Report of the Subject Commitiee V —| 29.9-2016
Public Works and Registration as on 31* March 2016
18 |The Report on the action taken on the Fifth Report of

Subject Committee V regarding the scrutiny of demands

for grants for the year 2015-16.\
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The First Report of the Committee on Private Members'

19
Bills and Resolutions 23-8-2016
20 |The First and Second Reports of the Committee on 4-10-2016
Estimates
21 |The Report of the Subject Committee IT on the Kerala
Devaswom Recruitment Board (Amendment) Bill, 2016
5-10-2016
22 | The Periodical Report of the Subject Committee VI as
on 31* March 2016
23 | The Report of the Subject CommitteeVIII on the Kerala
Infrastructure Investment Fund (Amendment) Bill, 2016
24 |The Periodical Report of the Subject Committee 11 as on
31 March 2016 17-10-2016
25 |Report of the Subject Committee II on the action taken
on the recomnmendations contained in the Fifth Report on
the scrutiny of Demands for Grants for the Financial year
2015-16.
26 |The Periodical Report of the Subject Committee XIV as 18-10-2016
on 31* March 2016
27 | The Second Report of the Business Advisory committee,
28 | The Periodical Report of the Subject Committee VII as
a5t
on 31* March 2016 19-10-2016
29 | The Réport of the Subject Committee VII, on the action
taken on the recommendations contained in the Fifth
Report on the scrutiny of Demands for Grants for the
Financial year 2015-16.
30 |The Periodical Report of the Subject Committee XIII for 20-10-2016
the year ended on 31" March 2016.
31 |The Periodical Report of the Subject Committee X1 for
the year ended on 31* March 2016,
32 |The Second Report of the Committee on Private
Members' Bill and Resolutions.
33 |The First to Fourth Reports of the Committee on Local

Fund Accounts
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The First Report of the Committee on the Welfare of
Women, Children and Physically Handicapped.

20-10-2016

35

The Third Report of the Business Advisory committee.

36

The Periodical Report of the Subject Committee I as on
31" March 2016

a7

The Report of the Subject Committee 1, on the action
taken on the recommendations contained in the Fifth
Report on the scrutiny of Demands for Grants for the
Financial year 2015-16.

21-10-2016

38

The Periodical Report of the Subject Committee IX as
on 31* March 2016

39

The Periodical Report of the Subject Committee X as on
31* March 2016

The Periodical Report of the Sub]ect Committee XII as
on 31" March 2016

24-10-2016

41

The Report of the Subject Committee VIII, on the action
taken by the Government on the Fifth Report of the
Committee regarding the scrutiny of Demands for Grants
for the Financial year 2015-16.

42

The First to Sixth Repurts of the Committee on Public
Undertakings.

The Third Report of the Committee on Private Members'
Biil and Resolutions.

27-10-2016

The Report of the Subject Committee IX on the action
taken on the recommendations contained in the Fifth
Report of the Committee regarding the scrutiny of
Demands for Grants for the year 2015-16.

28-10-2016

45

The Report of the Subject Committee X1 on the action
taken on the recommendations contained in the Fifth
Report on the scrutiny of Demands for Grants for the
Financial year 2015-16.

46

The Report of the Subject Committee XIII, on the action
taken on the recommendations contained in the Fifth
Report on the scrutiny of Demands for Grants for the
Financial year 2015-16.

31-10-2016
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47

The Report of the Subject CommitteeVIII on the Kerala
Finance Bill, 2016.

48

The First Report of the Committee on the Welfare of
Non- Resident Keralites.

2-11-2016

49

The Periodical Report of the Subject Committee TI1 as
on 31* March 2016

50

The Report of the Subject Committee It on the action
taken on the recommendations contained in the Fifth
Report on the scrutiny: of Demands for Grants for the
financial year 2015-16.

51

The Report of the Subject Committee VI on the action
taken on the recommendations contained in the Fifth
Report on the scrutiny of Demands for Grants for the
financial year 2015-16.

52

The Report of the Subject Committee X on the action
taken on the recommendations contained in the Fifth
Report on the scrutiny of Demands for Grants for the
financial year 2015-16.

53

The Fourth Report of the Committee on Private
Members' Bill and Resolutions

3-11-2016

54

The Report of the Subject Committee T on the Kerala
Conservation of Paddy Land and Wetland (Amendment)
Bill, 2016.

55

The Report of the Subject Committee X1V on the Kerala
Advocates Welfare Fund (Amendment) Bill, 2016.

56

The Report of the Subject Committee XIV on the Kerala
Court Fees and Suits Valuation (Amendment) Bill, 2016.

4-11-2016

57

The Report of Subject Committee XII on the action
taken by the Government on the Fifth Report on the
scrutiny of demands for grants for the financial year
2015 - 16.

58

The Report of Subject Commitiee XIV on the actions
taken by the Government on the fifth Report on the
scrutiny of Demands for Grants for the financial year
2015 -16.

7-11-2016

e
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59 [The First to Third Reports of the Committee on

Subordinate Legislation. 7-11-2016
60 | The Seventh to Eleventh Reports of the Committee cn 8-11-2016

Public Undertakings

Consideration of Reports

The following reports were adopted by the House on the
dates noted against each :

1 | The Second Report of the Business Advisory Committee | - 19-10-2016

2 | The Third Report of the Business Advisory Committee

The Second Report of the Committee on Private| 21-10-2016

3 Members' Bills and Resolutions
The Third Report of the Committee on Private Members'

4 Bills and Resolutions 28-10-2016
The Fourth Report of the Committee on  Private 4-11-2016

{ 5 Members' Bills and Resolutions

Government Resolution

On October 3, 2016, Shri. P. Thilothaman, Minister for Food and Civil
Supplies moved the following resolution under Rules 118,

“ 2013-08 andeosad alqprsaaqe 2013 @eoer 5-a° mexNed aclsagoe
fally GRRIQ BeMiRE® MiWas MRNS  AVoTLHIMGET” msqflaneanion
QALGIERSITUNIME TS mSo.lS]:ﬂ;gmomn udanod geaIg Ealdea:@IeTT. ngomoad
MlRao aydspacge MSqitl AURIT MIa0I0 EHIEE MEOS TVemINXDEHIM” (ST EY
a0aEI@mm  mule:  wimynfladlde  ea®Bo mldemecaeslolgens’ D pud
TUouCIMATD  af). nll. ag@d. allsowoem” e sloaseeldloamm  ausnitnilau
masslaes BHHYWIMIABERS afloaeme @<l apaimomleflal’ eas  agolove
@@BIMe n5OTIGIenmm. D@gol Cegomlan Snd@ANMmMEEN Bolle WHEFBLYo
TIQAIAHIT  MVJa0aiRio TUORIMDISMWITN. Muamaumwlmarw] a3 Moo
msaflensannd @lmzime DOHOANIBBHWe  ERGIW  (@RIBe  MSalSlHud
A JERINE) 5] UT]BHGo D2IYIN IO B CH@MMIBAIMa A JiaiTleRIW]H6
O20Ta qRIQISAN GOaHMow) ucaflwome Mialleiap Sa0EmIT” 218140 061 0106
G0 afladimo PSBaVe LIRIAISHMEO2AVo D VB EREGMCIsaIR.”

Then the House adopted the Resolution,



8

Resolutions regarding the sittings of the Assembly

(i) On October 4, 2016, Shri Pinarayi Vijayan, Chief Minister moved the
following resolution :

"amimagite CHRE MIQATLEWSS RMEte MEIASMAMIMIY] @RoW1E:A] o588
SHEHROIT  200lameow]  eeawml  ABEWININE  86Hleud  7-0 ool
SniBSIWILW]Hel TVEIREMe BF1NI0SHM DD que GIWBAIW]HIT.”

The House adopted the Resolution.

(ii) On October 5, 2016 Shri Pinarayi Vijayan, Chief Minister moved the
following Resolution :

"

muEa  MSaiSl;(d ywandwl  mSOmISNIMZeald:3R &Yoo
9a0 21y Om 103 goam” alginsmisaanmicom WMIBLBMOMMHEBINSIa fo
2016 @caed 6-%0 1@ ME AIGINMIBSAUIMIGBIN LMIBIAMOMHBE @S
alglvamiesanmo aegdd 6-00 oloolelea Tued aqvemame a¥laeanImo
D aque ;isnomlaesomn.”

The House adopted the Resolution.
Statement under Rule 64

On October 17, 2016, Shri E. P. Jayarajan made a statement under Rule 64
regarding his resignation from the office of the Minister for Industries and Sports.

Personal explanation under'Rule 288

(i) On October 28, 2016, Smt. J. Mercykutty Amma, Minister for Fisheries,
Harbour Engineering and Cashew Industry made a personal explanation under
Rule 288 regarding the allegation put forth by Shri V. D. Satheesan on the
procurement of raw cashewnut for KSCDC and CAPEX.

(it) On October 31, 2016, Smt. J. Mercykutty Amma, Minister for Fisheries,
Harbour Engineering and Cashew Industries made another personal explanation
regarding purchase of raw cashews.

Reference made by the Chair

On October 20, 2016, the Speaker made a special reference regarding the
93" birthday of Shri V. S. Achuthanandan, the eldest among the Members of the
Fourteenth Kerala Legislative Assembly.

i



Important Rulings by the Speaker
Ruling 1

On October 24, 2016, the Speaker gave the following Ruling on complaints
relating to denial of rights of Members.

"metunimeom  qudwead-enday  aqudenid MUDIa M@, S lBmEDaIe!)
MIN2aIMEERUS, MEFUD  AUIWORGEM  TUNJIAIMEARUE aRamlniQes  Ere)ge ool
msgman alaflw  fald@aldl P51 eglal BNJON U B o6, syl
WPATCE0WERIGE" MOIGHME ePwimisomuge @RoU1G:0RHMYe DL TG THEY
majamade eadipmidequsnud audensd ad0Rq]gall afigens! TREMINSIalo
M@aTLEsoENUWles, EIRIENR @EMyd  AIGINEmMMm muosTknWlaf  allupenow
QElodud agen] godvorimgow aYlsadarcimdaiane 2RIDIGYTE] EPDEa 1IN
MetuoIm-Ele-eeswts  mempgleno MNGDRAIME]S NI RBIVERINGED
GrownengIwgas mlemul rg;agagcﬂ aquaianlaud @GO JUBIME. RGOS
apmadiala CWINEBUE ¢aooad omaalasmolma ] @R eWONOHDS
ADEGEH0ME Mamelcnanwdes”’ G dimamglal  qued rueconameang] ol
AIRBGOLRaTRD MuomKkniea)y af” avesiouile:: BROKRYLEBU  TosluTWGa)d O8m
@RILDHOLERE 2EARIOVWAT EARYOICWETRMINININ Ay mdeguwe
mEdanlwlgBame” )Mo mdeanya:oanam NS, @Ra]®hI00S8
eodgpmidegusngleaio RElewagElcen msarlaialesmm @wslaunom
mauaulenidgo 101680M ®IeyomIE alel QdhnidBo diQhADIQ @RMITVUOWIET
aJRIATHMOMINIETT  Gaedld’ @@l af eigla]  alodoaglodmlano
aMaYlensmmmer.  elmiane  eHRE8  WIDAMERSS  (Welaemonloneao
MESIDAUSNT AYHE: ULGITREIRID Al@DME" BT dh@oan” sa@aNoasgleancd
RETN IO bl - T

LRI Oa1@olm AIFIERM DOMRe oISV legln @RI LB
@M IaHEMo MSOD], QamAIw BOGMEAIS) G rofla@lafl’ Oleady’ ciaymoeamm
@m0l MuWweagls Udnf BT golzdes” AR 6D G3 e WIS aalgana,
af)omoms  MIQaTvE aru@egologiadmlome  aEleamm BREIHIDDEE Al ldmg)
Cd WILXVADe @REMIAETI0 MSEDHEWI MSals] TUABE]HGHED "Aleq 28"
BISJMISBMEDT HaIYPMDTMaidte Gl MMBIMOUIBIDRIW] BRI BRMIHAIW
MISIDDDINGEAIIHIN AW (JOUSTHDWETH TNEBINIUUNIBE HEBURBING DOEHBe
@JAUSM®a:0d Dmlge @pdemieanygmalemos’ salwd cwomilasaniey mamyad
879/2017.
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BASMORISHIYNS @RME |30 164(2)-o3 paplvey MQAIECWISSs
mrapnaeaielfloweadlal’ oo oaggerE @OyeHOTIc  @JIR®
apsaoeeaflelgl  ag@laveg’ 20@e  MOWHRIID BO oomocsFloeadts’
HEBOINDBIL)e FROING HIVYHHAAIW nlTIAIORID oJAMEl FHYYOCMIV Pl le Tkl Ml
MUPaDTENT@HINBISEMIDIET @EEMNOQISM aNaieasano. AREEBEM
SMISNEMIUY WIVATVEWSSEYD GROVINE BROVEBERHSEWI @JEDd @RAUMIN
elone|#afa|g@  TMosmulsy) AROMBISe OOOTIENSE  aledd! LOAIDUBIAD
TUIRO 2I0)EEBHI08 EROME ARGl MIAME ARUYReSTD afluedle08me
QUOMAWe RIZLAISAGHHDAN HACMALe BEERINTUN Tigano AROYSEENRDEE
ARANICYEMIE  AMNWaJGAICHd  GRENOMEWI  QUIBIN aeosiele  Geomlelss
SHORIMoRTUER) oflgews  BesMAeIsmI  Al@ELBINETHIT Soyomicd  mdeadic
MIEOBROMBRS M WATVEIN@RUIEE" BOATREISTY mSais] algaEmud, SHIFIPHHERLI
BHIENEHIDIERFCE rudendImo quegesTE] ayleago ajnalgailesom
23RBS AU (@Jhd00 BIBNIGHET TRUSINEEGe  FRoUlH:I06MmBa
20nj0dRH: AT 100G MleHlnaow B aAamaymInaman” falwd 904
AN 2800,  DSNIVNODHIT ARe®@EICjle ®OOeBS aflgang 8210203 S a1
pejuileammigl. @D MVIaNCYTNIR  al@]IMOBle GHO8 mWHTLeHS
@ NBHREMOTWEWnHe D Newloel GroUBud ool ag@ moleluigss
oo sglemad mdeedd  afldleeame  emlmsal Alarrosm ulangg]od
£I8400EREMORMM’ Hal@E QU Salgan. DENICIANIR UGN ABGHDIT afllgale
0D  URCWISEE GRMIGOQNWT  &HEMeedaes]  QeMIIV ®sd  msaisleud
A ST LAMDMINEMAT” Dakd  £IBMOSTDAN. PR DANWIa @Flamm
FAITve MIgDMIME]S FPeWIEBU ue@d @)dSlndly Alle:000 aJdap elaolaleadlon)
Hal0d  2UINENIBBMD. menlled  MIpoIMenls  @RcwsRud Mol 1eNg8s
aloymlagindensd  cvdessaiciaian”  adleam  afllweleesme, ARy ocmelss
faldlaa Gmacme aaiial MINWegls GRoWEsEag moarued saVEegolwglnd
mlan’ geatgole GEROIWIERANMINENIVGS] DEODMBENOL R aalod erOlossam.
DO MIpOAIME]E  MI@ATVEICNEEZHS @RBaNMIW  ERUGIC0SERUY
Mewlonan MROWILEE & MSaSiGe URHEHS SINEDMITNe LMEISHEOCMTe
EREISIBEE  oOmEIele  ol0dG S EANWIEEaNISTNAlGH o’ il

WD dak AfledlSaMNmINETKMe HIWE QU Salgm.”

o
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Ruling 2

On October 25, 2016, the Speaker gave the following Ruling regarding the
need to furnish requisite documents for scrutiny of demands for grants by the
Subject Committee.

“wmIgAMmOm:ges  YAYnIR1WIWMQEIn  MITWenls  mumiRE”
aaiglaudss’ alalw Mdenrd Qg aBEISRIM GG AJAqRangMe DO
MooaUmW 5f USRS HoNIGlH805 EREIIO EJUBOOHD alg@Rgloa) sl T~
aleondwlaflelenim  @i0RDe] @R NMHMeMIMe @R@FPLl  UaDBIMSR]S
GRoRUdHe” CAEMRED  YodaliOo  MSOMI VARG Halgl  sWIWEMEH]
alomgenand SYigaTlegime LancejOmia ayemadw Qgleul” cnsmeaTRAdR”
@), afjo. om8 aig5o 303 @@Ive PMMO®T  MIpOBIMeqs Mook
alddeipandolaéainynje oja,gd@'l DEMIQYOTNE AUSHO AUHODIX Afluslhasmnasm”
oalles moialod. @sdam’ oo’ apudomlasaiagion” aeeganoe gc)e,ﬂmm%aﬂ. a)ep
m@ﬁ:ﬂ:uﬂ@m mldeguwe MuieHeaMe MANNS AlOWRQENEIW), MIGOAIMAS D
@oNlos Myalafiaj@en1deel ME1TSEOS TBEIID JAAGHM AISEBEINEl algo T-03
amadwlafitleamm  dienuldleasme WM GmOMGENS  TYdifa IG1BWROWMN
ruosrumula]  G@INOMIT]  MUTWHT srngs_)mohaorkjg @BRoVERUTISS  COaI%UE
MOICHNBOSHMo  TUBIMSalS] algaERges exnmow] cadomiggame ayleadacd
S0NSIEIMEIT J0on 5ailaflsgsmnow mideguanglon T-30 moud mldeguraomlod
alosomdlglesan @oeiemid  aellosesnEoossmonggs sdoem  mildegwe
abdeieaolainy QAdel R smsmmne;gdcaaoiam MTBCHMZMIGEMI  BREY
MSMAAUI” 20qJUTBETORDININMMe HaIWE QUB OalgID. ESIO® GREJHICYBS
GRSLGUT aaDMIMEN]S @Rewamulas’ qudencal)” aagumancasnsal aliudans
agemgne  algo 603 a10mdulflolesmm  @)eone eI ®lodles’ eme”
AlamusiBrdesgml’ mlwamwe) amu@egalwglad enalltd RIB)NICHRIEOINETITO
92108 QUi aasgaw’.

Ruling 3

On November 9, 2016 the Speaker gave the following Ruling on a point of
order that the Rules in accordance to the Acts passed by Legislature were not
framed and notified in a time bound manner.

“Moamve aloayosaan mloasmglne QN0 ERMIVG] ofoialla)
a@agenmm mioanldassmowlsmore (Delegated Legislation) aflmlewouajadmome”
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MAHIE QLOITE@o  aISMRUEE  ajose soiloarom@ygeio geonwilgas  qudlon
aflewaveam MG o[B8 G @JEOd: Gayoem” algo 303 (@800 MIaORIMOS
moine nll. paeaugas moiles ermalaficleamsm. 22 adauenoldses’ jodajirmeow &G
mlwaaieny. ae@now] MITWenls & al§o Mdaseadom@mIEM” @REIaNe MANAS
[l I EY oM

IQYAHADIDY BB SOOTHS A0 NS SIS 2IVRIW] BRAIUDYRIW] Al
QY@ §TYEERRIWw mlaemEsglem” afieo aumldepmow msalSli@Gasmmglelns
mlwamldaramrve®:d aldqRIeamo’  BRMIMUIOYBID FVIPOLAIQTBIN” 21001
e l:@IW]  2enez e  mlozesd eomnwlmeaxge  @e@len
De3M RIe)sIBUOET ERMAYMEIge  MSopesimenn]ad  @RMTMINILANW
2156 UES] MNITVBDe m‘lrﬁm’lmsgesm@mﬁ‘f VR nidaRoHaMm MIenamglees
meam  WAEHIANM  afGiafle9egjgom 'mewadw‘lsmg“ acilenyaad  apn
B:Aomalje ANMYAIEaan|GHCWI ARAUNSINGNNLISHEDO iGN S (@JAKTDHWOET
DDA, MTMVe  {@JUSN@PLlo  TVFEFREODINS MBI SBRIIN  alpt
mloadrge RGN njday ERAMOTTIEE MSqlernsndnd S¥lQmlg] afam sa@og)
EROEels OBUIRAIVIWMIN quFaneErul RMEEUIEs” 2124205 TRalg]  afaTHOIAT”
mlainflle)gs erairun.  MloaTus aldqaenio mlocsaEsglan AN ki
nJ0fefallessee Ag@ard WUINHMAWe 0Dy GATHNOMD® Tvosrumula ARG
@0 quaxilad gwdomn AmiSes GEHEINLNMOMOIN AGEBE nJoeagalaamm
@0 AmIEd  ojeidomiauamieom  apmu@Im®  Muemumwlal ea@dlied mloma
Qg‘logaago 96\'@0@1551'3‘1 DIDIOYOWI FRYDIUODIW B o JCOINDT] DENRIHITH
UIadaioyomled Mwarued MSaISlen aldlgcleamamInuao® Wlndduwaud
wuada flesmaimaw] 12-7 csng MIOMMUBERSS GHocnaISO6N o3 @ 101800
mloaqued sl geanagiigl | aflel  @pewima  midcgwased  TuEIMSais]
algEmieg @anaow mo;zce:(mmomn. BR@1e #INAWT NGRS MSals] asasglon)
algo 2388 @glcadom  ayoviaw AUSOKNO (g f@00o  MIWANE  aldIRISAM
monemgl®  agemsloe  coeomlags agmldomismo uosmMWle)  aryumun
2By IGOMR®I0 MRE eioges agamud 90 dlamuaEnuicade MBOIICHNTEDo
@RS (@oIomlad @R MmITWeg ey @amlglaudan”  amleuaawmoyom
NESHABDE. FREMINSIo MUIMLES TOAYG” 081G :0d 3 BTG MEe GOTD
QTR oS’ a1l adlewiwleonama@aem’

Mig)H000 TYARSMAYo TYFUWAIVDo nlg@HGIENROM@DRIW M@y
om20Wlge V8 ARIENIN ke m‘]@a‘muﬁmmaymmomﬂgg@ AISABEOS

"
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aldamasemaeny mlainNe)es mgmgas' CE3VDHEBI D6RWAHD  HIDLHHUABIW]
MSSNOOO TV @ICE  mloamues  emugesolwg @MePud o Jolowom
MSnIsk@mo @S] MSajias] aumamsns. @ealkbalmine mloamue, mloanldamieme
msam) @G VaFed alamdaie faigy GHYIATRBISHM MUTWEF TOME’ oG
OTVUSUM (@ JIP® Mloaowines O TBYnIB16UWMER" NAGWDINILNE:T]o
ofig@micle DOTINES AI5EBREeS M8amdeme MosnINWlg]  QIYQITTUD  @JTYE@
Mooomlad  puaqgglgerenl® EROMMRlyYss &S alge ®YPIooEs] AW
QA Mo ol roenys:”’ Slgleges TYBgn 1OTGURIWLMNERIWT]
£I8)RISHEMEAIY” aTWes @eaglmicapglal ommellom apdlolsasnge @sdam”
0BDOUGODEYHU NSTD:Go  OalY  OGBIMEICIESWASM: mafles  mlavn”
@RGERIY DSang BH0CMETUeaH I, DONOCmI0 AIHROW BSHISE)E:Ud
msoIPHeIME MIDATUE COMBE) RIWD o JeIODIPeaEElele  MANI0ITm I
ORRIULOR0Y BB XN  OIMRITIgas®Ow] &M eFlaganigg
gatmociemglal Midarlanaqls MIWaMMBNSYo muziatd:iokmglod mideslonags
mloneRgesge  @pslounImaniicd ajofqgHea0aRmMIT  aIGERE  MYPIsHa]
MSalSl@asmnud  akellyemims” alloanialme msomId omige oJANReEHINIDI
@ @ismglagirn ATR®  afeo woeaejdal @emm  afledlcanaRmIam.
menon omlal mloaregesmiw e aklewowm (Legislative Scrutiny) msomoad
a2100 ®1mam 4{le1eaom ©I04e @S] MOn@ENOBIE @RV @R WIeM!

males amelenagls @akal@e 1994-921 caog ainRIdOOD” 08 pelaal
atmal 175 (1) @it MAMIBONIESNE  2ISOCD  NUesITW]ajoer o
TooniTWlaf THEOMIMEQ]S TEFUBNITVROE ma:%sm@? maialw oleleoamaje
2Mla90qls GoJROTIaa 9B8SENNe OaIWd aflteaniw allnem] aadgemaawl
BICR ARNVONICHPYe WMo QIBHETNSBHESE AldhTom AL HUT MPINICHNMES
@1E quoITWiySs aIEREeT” HaVaHD 175 (1) w@one ojosajgoliesnd
WlmM@, Al&Tum el GYIOISRMM BI03EICE A KRIXOTDS03 CEmlod
BB Qafdi@nle DIMRISGINM Mo H1SHETM WHNIGMOETLIWETTIHSQYSS afld:rom
AJAE]SE  DGINEBINB|Wo  FRESI0I88 AISERT SGMB HEBEODHOATVSS
(mosm“mchm.

AQ)ADIE TLOTUNIMET” aleRidwEs’ @38 Mlwse MlaioNed awly’ miss 22
Qiftevtemud  H¥leOMIge UBOO @RSITUOIMAIREITY £:I0\EBHEIRISE 215608 Gnldtjo
WA L00alsmM  0RIOHIGE aeNWIW aldlnenm eiglaflg) aIMN@ GREARVQo
GRIGHRDAND @ maﬁmwaam‘i fDA000Y0 BT GhiaROTIEHS TUENHS WAoo
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PoSOMID  MUIOAIMO]T GRotle all POMIGESHW OaKPd  ARMEAIEISAMD.
@pslrunyn  Honidsgideasies  agmMldanlem  &IQ\OMIGE  ERMBAISLGOIE
S08KM0Me  8Flaneed  ;mdem  MI3egure  MUTWER]S AfIS  Qldn]MHBess
MOTBEMHETBHINIMNe aHE Tudoendd ma,r,_dnaxg‘le‘p @ Muosniwla] OEMRMIGIGIC
Mdgaolsamaln’ gemid Tueaflwime nGdaqFomameane Aflg@:ud »ae@Bam
caocpgeaag'im SERM Msalslaud qufladlenannarie a3 Qud aalQam  DOMS
@RSITINIMAIEEI® Aflaiwangldd eawoled miane pemEIeam Qalewddd MR@Ina]
~jdan erdmoomied RUioenIgaaIm THMLeNSUE et yd Mayilatt alefsanman’
a2100 el samm.”

Discussion under Rule 205 B

On October 28, 2016, a discussion was held on the Sixteenth Report of the
Committee on Estimates (2014 —2016) of Thirteenth Kerala Legislative Assembly,
given notice of by Shri K. C. Joseph. ' :

The Chief Minister replied to the points raised in the discussion.
Discussion under Rule 130

(i} Onr October 27, 2016, Shri S. Sarma moved the following motion under
Rule 130.

“98:05/101@ JUACD] YUBID EHEH OnNGEARLN TUOIIMEBIBIV o |08
mdemremuiergns alandl allgelal TulddayIs B:E1H6Mo a0TRILOXT &oGWINT&"
05010008 eNZlgay’ @RSalaygM®mINZBS S&6E@ udesid mlsscgel sgnwiges
runl@lalawatio @D GUB alda) Halgemo.”

Shri Pinarayi Vijayan, the Chief Minister replied to the points raised in the
discussion. Then the Chief Minister moved the following substantive motion
under Rule 275 :

“BHi@ DalI@COEIN MUCInIMEID dhIsfIUNeE ool mideniemuopIges
25 memime @%anel algVianimes eem@ mudaenid @ImaIme o jmialdlevaow)
GOSN Ch@IUAINITIEMIS’ 5D TUS ARYLH YOS,

1972-08 muooa i wefodvolel pmlmowlang eeolmlaal 1995 goel
218OTNM @b i@ emegulonie] @aladigm aagy oflaomadaoim]
tho O mdezlesan CERGeOTR 5 Goolwiciegled amiw]  aaesalwlion
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@njolooonig”  cuigoom e 6T, 010000100 MBS Moo
OM@ISRIOMIT”  a00MBHERIGT.  OEDJWIMBIT @D AUMIDETD
Mo0HUSFHODIDBBA  OIYDIL|IGETI®’ @00 A6 DEMINSIafe
apmIeRegiad wudomleamm anlamunind @xdnamlae’ ©BA@MIY  af)M CH(@
ADEARIRN Mu0IniMoe GERS4INIFHVES mlonemled mlan”’ e:B@e aflamialasme
oa:0afllon) . afl.ovl.ogEd-0al ERTVTP® Qapenwd af)a) 8.qUl.- 88" madseamm”
20 |AUTBOEMo. ca@danId INSEBIQHS MW oIl @voui 1l aflges
840 c3:95] @AIYOS aMBALORBEM 1IEEHFIN ERATAIR MBTHIMe  DEMINGIg]
MCOUNIMOCD Gl S lIDERGIBIINIO0IMEBNSWIND TUedSHISRIMDIMe 2B
Meatialo NBalaleamalme MGIOOAUMHBAT GH(H NAKMINAGIGMIS’ WD aVE
ABEEHAID BRHAID YOG,
The motion was unanimously adopted by the House.

(i) On November 3, 2016 Shri T. A. Ahammed Kabeer moved the
following motion under Rule 130.

ool nIBFBEOS  alPdbo, @HOAORIZW csruom’l.ﬂags:s aRWl o,
@OQHQITHENS  ARIDRP®, alTla0IERIGPO  DSTWAN  AYOMHI {nupenid,
HIAUNIHIBRS S0l DSARIED SHIVEMEABITI TUTUOKNOT @S 4 VIV DEBIGHIM
pswlad  @RAIRSEBUIGRIRMEcWISES WBMmO qudle) afleniio @D GUE alfa)

& aiglemo,

Shri G. Sudhakaran, Minister for Public Works and Registration replied to
the points raised in the discussion. Then the Minister moved the following
substantive motion:

" gannaomlngl aSwlnl QVUDENITBOS MoEHY” 2lausm 1] @SHOWQYMEIGTT
@RIBSEBENS  nJRITDHEIOTE S0 e @SOS @Y &HQolatlad  oJdamwIas
m@lte &IElg|9ans oM aowiel o lgsmud aJ:aunon (8saMalMe HOXYSIE:SHS
saImaje  allg8e)dgo adlan@dlesmoime e&H3 Mdeord ERSIDImo  MSaS
AU NSHOLENEMOBTNo, alPdie NalMBDo DlCWINCWINIDLNADDe ERHW a.ﬂ,o_géa:ua
299, @RUlE TUDER0YEEAEEIS" ST Gmdgdd semalflenanaamme sswlad
aslearn@ilne myoadld@ic  D0qIsRMOmass osgloamd  alznnsmsud
pulan|ases Ftelue] (o Tele gl tal] utlela el @yl dbabglod mlelafle|ss
gonalocomige a¥injamglal ARSIl Moame MSOMEMaaTTe HWlaen
IYHHIWRS,  @E@iSlgje  AUMDIDADIOMES,  TYOSH POqjoaamn@Im”
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ARSI (@JIWIMYo MTBHEMOATNDe ChRBEAMIFHH BRAKNENM @RATVIM g {laf
Sa0g0mIe0] FGeaindal TRPAURLREZIW ald® @mg’loiﬂaami, s)s:meémmm"oe:mam,
AIDEE altlayi0sme, CHRASEMIY 20®AOWIG aowlodenl ervaem, aowloiedda]
a0l @saElw EpuwERge abwlal MIWRGIG @eiyinllsime ‘mag'lms;m
MSIMITMBPAD niA@dBe MSaflensssmantio Higp ea@anglon eowlaical
CARAHMGRUE ARWDle: TUDHAYERESIFERST MAlHTlSNENaNTTe MARHS Mo UNIMo
oonjden oaglwls alcvdmem  allgemado] EJadalednls TUoaDakeyooTIch
MueuNMEMIgNs &I  aswlmdeglo nmmmcsa@“aejga,ua ansloamoniwil
adonjgomemaarme  emae eoxlcien  eqpaudd  quigesaly  esdalmewl
DWITMEMOAMe LD TUE CHh@y udanidlemrs’ ansidomcleaamn. AREMINSInle
mangad  eocwlcieny  Aldalslamw]  eHOBCOMIST HIGAD  ERAUWEHD
ARAUIVHTAlE0eMaanTe HAMIRLGMILISS MeMUOIMATINNG GBI, BRSHYINHATDG
eawt MYallafla) eoeimmUd @SOS AlTlOTENMadIRe DD U Ch(H
qBES00R18MIS” ERAKDYenIGa0.”

The motion was unanimously adopted by the House.
Discussion under Rule 58

On October 31, 2016, the House made a discussion on the increasing
_ mumber of road accidents in the State and the remedial measures to be taken in this
regard based on a notice given by Shri K. S. Sabarinadhan under Rule 58.

Shri A. K. Saseendran, Minister for Transport, Smt. K. K. Shailaja Teacher,
Minister for Health and Social Justice and Shri G. Sudhakaran, Minister for Public
Works and Registration replied to the points raised in the discussion.

Spedial Sitting

On November 1, 2016, the House met at 9.00 a.m. for a special sitting to
commemorate the Sixtieth Anniversary of Keralappiravi.
Amendments to Rules

(i) On November 3, 2016, Shri Hibi Eden moved amendments to the Kerala
Unorganized Workers' Social Society Scheme, 2015 issued in G. O. (P} No.
24/2016/Labour, dated 2-2-2016 (S. R. O. No. 134/2016). After reply by the
Minister for Labour and Excise, the following amendmends were accepted.

"
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umuls: 2 (om)-@d “ 21-90 auamilae" oo ¢ 6-30 suamwleas"  agom”
eI Dakydh. :

il 2 (91)-m8 “ 8 " apmm @eoTmI® aldmoo *© 9" af)l BRHDC
Ca)BB83.

alemwlas 11(2)-03 "wavolges 7-2o  susmwle ERMWINAQM" agymam®
"aleb@iges 8% euanile ERRWHTVILME” " af)an” aELDY] DRI

(i) On November 7, 2017, Shri Manjalamkuzhi Ali moved amendments to
the Kerala Chit Funds (Amendment) Rules, 2016 issued in G. O. (P) No,
63/2016/T. D. dated 7-6-2016 (S. R. O. No. 432/2016). After reply by the Minister
for Finance and Coir, the amendments moved were withdrawn by the leave of the
House. :

Statement under Rule 300

() On November 3, 2016, Minister for Food and Civil Supplies,
Shri P. Thilothaman made a statement on the measures taken by the Government in
the implementation of National Food Security Act, 2013 in the State.

(ii) On November 9, 2016, the Minister for Finance and Coir, DR. Thomas
Isaac made a statement on the invalidation of currency notes of Rs. 500 and
Rs. 1000 by Central Government with effect from the midnight of 8-12-2016.

Statement Correcting Budget Speech

On November 9, 2016, DR. T. M. Thomas Isaac, Minister for Finance and
Coir laid on the Table, a correction statement regarding the incorrectly printed
name of the 21st bridge among the 68 bridges mentioned in the revised Budget
speech for the financial year 2016 — 2017.

Questions of Breach of Privilege

On November 9, 2016, the Speaker informed the House that consent had not
been given to the following notices of questions of breach of privilege.

(1) aaeeiges MWeBlalerapal  ovgiofwlalnos G T\au@ ol
nOIRBISHANG Tuomimullaj’ aayaqe cuewlod modalw AQals] muesnw
eoglavaiafleammolmm apanoeadaflsl cudguut afl <. GEIATY,
8. BIMBENIIOB NI MOIBIE GMIFIMYaA.

879/2017,




18

(2) agmgacisc meafle, @RaRM oI Onlidaglegas «ﬂanq;gmomfl
MNLees msomio  alweleemamied Tu@IN@GANIw  &:00)680d
AlOATm’ TUERW  GMIWnJAe Qe smglrudlaflesawiwlicam
af)m2eadnilal ol o, avl. eRITVAC” Mmadalar amaglay.

The Speaker also informed the House that the following notice of breach of
privilege was referred to the Committee of Privileges and Ethics.

el ologednacm  Tueraiatmagnow] MTWoeg TVANLIMEWIUa
munele af)o. afy®d. af).- clagl e Pl B B T) aflg a6 aidoma” QWY Tl THEY g
@REM Jatl 3j6aoud @Llg]0o HIGH HEHE BRAIA0)IAWIN] HakBadcle® FveaiTUWlaf
@yl afl. cammdom'lmonﬂ moiasl emaglavt

Legislative Business
I. Bills Passed :

The following Bills were introduced, taken into consideration and passed by
the Assembly during the session.

*l.  The Kerala Finance Bill, 2016 (Bill No.16)

2. The Kerala Devaswom Recruitment Board (Amendment) Bill, 2016
{Biil No.17}.

3. The Kerala Infrastructure Investment Fund (Amendment) Bill, 2016
(Bill No. 18).

4. The Kerala Appropriation (No.2) Bill, 2016. {Bill No. 23).

5. The Kerala Court Fees and Suits Valuation (Amendment) Bill, 2016
(Bill No.24 ).

6. The Kerala Advocates’ Welfare Fund {(Amendment) Bill, 2016. (Bill
No.25).

7. The Kerala Conservation of Paddy Land and Wetland (Amendiment)
Bill, 2016 (Bill No.28).

8. The Kerala Appropriation (No.3) Bill, 2016 (Bill No.32).

* This bill was introduced during the First Session,
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Details regarding the date of introduction and passing of Bills are given in
Appendix VI The salient features of the Bills are given in Appendix VII.

1. Laying of Bills Assented to:

The Following Bills as assented to by the Governor, were laid on the Table
of the House by the Secretary.

1. The Kerala Appropriation (Vote on Account No.2) Act, 2016 (Act
12 of 2016).

2. The Legislative Assembly (Removal of Disqualifications)
Amendment Act, 2016. (Act 13 of 2016).

111, Reference of Bills to Subject Committee and Presentation of the Subject
Committee Reports

Six Bills were referred to the respective Subject Committees and the
Committee reports on those six bills were presented to the House. Details of the
bills are given in Appendix VIIL

1V. Bills published and circulated to Members :

Nine Bills were published and circulated to the Members. Details are given
in Appendix IX.

V. Financial Business:
(1) Budget for 2016-2017

During the Second Session 13 days were allotted for the discussion on
Demand for Grants in the Budget for the Financial year 2016-17.

Out of 1001 cut motions received, 225 were moved. There were 138
occasions for speech including reply by the Ministers in connection with the
discussion and voting on Demands for Grants.

The Assembly devoted 18 hours and 23 minutes for transacting financial
business relating to the Budget for 2016-17. The details are given in Appendix X
& Appendix X1,
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The Kerala Appropriation, (No.2) Bill, 2016, in respect of the Budget for the
year 2016-2017 was introduced by the Minister for Finance and Coir, on
27-10-2016. The Bill was taken up for consideration and passed on the same day.

The House devoted 4 hours and 13 minutes for the business.
(2) Supplementary Demands for Grants

The Kerala Appropriation (No.3) Bill, 2016, in respect of the first batch of
Supplementary Demands for Grants for the year 2016-2017 was introduced in the
Assembly on 3rd November, 2016. The Bill was taken up for consideration and
passed on the same day. The House devoted 1 hour and 22 minutes for the

business
Private Member's Business

According to the Calendar of Sittings of the Second Session of the Fourteenth
Kerala Legislative Assembly, five days were scheduled for transacting Private
Members' Business, i.e., 30th of September, 7th, 21st, 28th of October, and
4th November, 2016, Though five days were set apart for transacting Private
Members' Business, the House transacted Private Members' Business only for
3 days, i.e., on 21-10-2016, 28-10-2016 and 4-11-20186. During the Session, the

House devoted 3 hours and 43 minutes in toto for Private Members' Business.
Private Members' Bills

During the Session, the Business on Private Members' Bills was transacted in
two days, i.e., on the 21st of October and 4th of November, 2016. On the first day,
i.e., on the 21st of Octoher 2016, motions for leave to introduce 5 Biils and the
continuation of discussion on motions for leave to introduce 2 Bills were listed in
the business. Motions for leave to introduce 5 Bills came up before the House. The
continuation of discussion on motions for leave to introduce Bills were not taken

up due to lack of time.
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On 4th November 2016, being the second day scheduled for transacting
Private Members® Bills, motions for leave to introduce 5 bills and the continuation
of discussion on motion for leave to introduce 3 pending bills were listed in the
business. Out of these, moticns for leave to introduce 3 bills came up before the

House and the discussion on remaining itemns were not held due to lack of time.

Details regarding the motions for leave to introduce the Bills discussed on the

aforesaid days are given in Appendix XII.
Private Members' Resolutions

During the Second Session two days, ie., the 7th and 28th October 2016 were
scheduled for transacting Private Members' Resolutions. But Private Members'
Resolutions were discussed only on 28-10-2016 as the sitting for 7-10-2016 stood

cancelled.

On 28th October 2016 the House considered the Resolution given notice of
by Shri E. T. Taison Master MLA. In the absence of Shri E. T, Taison Master MLA,
Shri Mullakkara Retnakaran MLA, moved the Resolution. Since the discussion
remained inconclusive, it was left for continuing the discussion on the next

allotted day.
Report Presentation

The First, Second, Third and Fourth Reports of the PMBR Committee
relating to Private Members' Business were presented and all Reports except the
first report were adopted by the House during the Session. The first report was not
adopted by the House as the House adjourned without getting into the Private

Members’ Business.
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Visitors

The number of persons who witnessed the proceedings of the Assembly
during the session was as follows:

Public Gallery : 7222
Speaker Gallery : 2312
Distinguished Visitors Gallery : 38

Termination of the Session

The Second Session of the Fourteenth Kerala Legislative Assembly was
prorogued with effect from November 9, 2016 at the conclusion of its sitting vide
Notification No. 4219/Table 1/2016/Leg. dated 11-11-2016.

-
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APPENDIX I

STATEMENT SHOWING DETAILS OF QUESTIONS

ADMITTED & ANSWERS RECEIVED

1 | Total No. of notices Received 13218

2 |Less Notices Disallowed 148

3 | Actual No. of Notices Admitted (1-2) 13070

4 |No. of Notices Admitted as Starred 8209

5 |No. of Notices Admitted as Unstressed 4861

6 Total_ No. of Notices Admiited in the Starred and Unstarred 13070
list (4+5) .
No. of Starred Question in the printed List 810 |

8 |No. of Unstarred Question in the printed List 6767

9 Tgtal No. of Starred and Unstarred Question in the printed 7577
List (7+8)

10 |No. of Questions withdrawn ‘ 0

1 No. of Answers Received up to 09/11/2016 (On Alloted days of 3382
Answer itself} ;

12 No. of AIIS.WEI"S Received Late and Publishefi as per Bulletin {(Up 3879
to the publication of Last Late Answer bulletin on 23/11/2016)

13 | Answers yet to be received . 114

14 | No. of questions Answered on the floor 83

15 | Total No. of supplemenatary questions asked 673

16 | No. of Answers corrected [

17 No. _of Answgrs published with delay staternent related to current |
session ,

18 No. .of Answers published with delay statement related to earlier 3
session

19 |No. of Short notice Questions Received 8

20 No. of Short notice Questions Allowed (on 17/10/2016 and 5
27/10/2016)

21 I No. of Notices for Half an Hour discussion received 3

22 {No. of Notices f_or Half an Hoq_r discussion allowed 0

8792017,



Appendix II
ADJOURNMENT MOTION CONSENT WITHELD AFTER HEARING MINISTERS CONCERNED

SL..No | Date Name of Member | Minister who Subject Matter
who gave the notice | was heard

1 26.09.2016 | Shri.V.S.Sivakumar | Minister for The reported difficulties being experienced by the students
and two other Health and who get admission in merit seats of self financing Medical
members Social Justice Colleges in the State and their parents due to the enhanced

fees rate consequent on the recent agreement between the
_ Government and the self financing college management.

2 27.09.2016 | Shri.Shafi Parambil | Chief Minister | the serious situation alleged to have arisen due to the assault
and two other by the Police and SFI activits on the youth congress
members workers who conducted protest march in different parts of

the State in support of the hunger strike by the Youth
Congress leaders against the reported enhancement of fees
in the self financing medical colleges in the State.

3 29.09.2016 | Shri.Sunny Joseph | Minister for the serious situation reported to have arisen consequent to
and two other Health and the stubborn attitude of the Government against the demand
members Social Justice to reduce the hike in self financing Medical College Fees

rate and the decision not to file appeal in the Supreme Court
against the High Court verdict that permitted to conduct
_ joint counselling for admission. o
4 30.09.2016 | Shri.V.T.Balram Minister for the serfous situation that had reported to have arisen in the

! and another

Health and

self financing medical education sector due to the

144



members Social Justice complaints that capitation fee was being collected by the
and the Chief managements for admission to medical colleges and the
Minister alleged support o the Government to private managements
for corruption, by not conducting centralized counselling
for admission to vacant seats as per the verdict from the
Supreme Court. ‘

17.10.2016 | Shri.V.D.Satheesan | Chief Minister ! the serious situation that was reported to have arisen due to
and two other resignation of the Minister for Industries and Sports on
members charge of nepotisin in appointments in the Public

Undertakings of the state.
18.10.2016 | Shri.K.M.Mani Minister for the serious situation reported to have arisen in the
Agriculture agriculture sector consequent on the fall in price of cash
crops including rubber as well as agricultural crops
including rice.

19.10.2016 | Shri.K.C.Joseph Chief Minister | the serious situation that was reported to have arisen
and two other consequent on thi: recurring political murders and violence
members

20.10.2016 | Shri.Sunny Joseph | Minister for the serious situation reported to have arisen consequent on
and two other Forest, Animal | the filing of an affidavit in the Hon.High Court on the
members Husbandry and | inclusion of 123 villages, which were not included in the

Zoo draft notification issued by the Central Government on
ecologically sensitive areas.

21.10.2016 | Shri.V.D.Satheesan | Minister of the situation reported to have arisen consequent on the
and two other Finance and reported pervasive gambling activities in many parts of the
Members Coir State based on Kerala State lottery draw result which would

§¢



open way for the lottery Mafia to the State.

10 24.10.2016 | Shri.Thiravanchoor | Chief Minister | the situation which reportedly undermined the credibility of
' Radhakrishnan and the Government and Police Department due to the
one another allegations raised by the Director of Vigilance that his
| member phone calls were tapped and e-mails were hacked.
11 25.10.2016 | Shri.P.T.Thomas Chief Minister | the serious situation reported to have arisen due to the
and two other increase in the number of organised crimes and goonda
members activities in the State causing serious threat to the life and
wealth of people of the State,
12 26.10.2016 | Shri.Anoop Jacob | Minister for the serious situation reported to have arisen in the State due
and two other Food and Civil | to the lapses in processing of application for rectification of
Members Supplies discrepancies in the draft priority list for ration supply under
the National Food Security Act, which created difficulties
' and apprehension among the people
13 28.10.2016 | Shri.P.K.Basheer Minister for the serious situation reported to have arisen consequent to
and three other Local Self the wide spread menace of stray dogs in the State.
Members Governments
14 31.10.2016 | Shri.V.S.Sivalumar | Minister for the serious situation reported to have arisen in the State due
and another Revenue and to deficiency in rainfali and resultant drought, scarcity of
member Housing drinking water and damage to crops.
15 02.11.2016 | Shri.P.Ubaidulla Chief Minister | the reported serious situation that had arisen consequent to
and another the explosion that occurred in the premises of Malappuram
member . Collectorate on 1.11.2016.
16 04.11.2016 | Shri.Anil Akkara Minister of the serious situation repnrted to hiave arisen due to the

and two other

Scheduled

incompetence of the Police Force in preventing crimes like

9¢



members Castes, gang rape and activities of quotation gangs and to book the
Scheduled culprits.
Tribes,
Backward
Classes, Law,
Cuiture and
Parliamentary
Affairs
17 07.11.2016 | Shri.Hibi Eden two | Minister for the serious situation reported to have arisen across the
other members Fisheries, coastal areas consequent on the clashes related to pair
Harbour trawling and juvenile fishing leading to depletion of fish
Engineering and | stock and incidents of suicide among the fisher folk.
Cashew Industry
18 08.11.2016 | Shri.Abdul Minister for Co- | the serious situaticn reported to have arisen in the co-
Hameed.P and two | operation and operative sector consequent on the decision of the
other Members Tourism Government to conduct enquiry in the 14 District Co-
operative Banks simultaneously, based on fake complaints.
19 09.11.2016 | Shri.V.T.Balram Minister for the serious situation reported to have arisen consequent on
and two other Food and Civil | the reported stoppage of ration distribution in the State.
Members

Supplies

Lz
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APPEN!_)]X II_I

¥ :
CALLING ATTENTION

SlI. | Date Name of Member Minister who Subject maiter
No. who gave notice made statement
1. | September [ Shri. S. Sarma Chief Minister To call the attention of the to
26,2016 the necessity to link the Kochi
Petronet L. N. G. Terminal
with the National Gas Grid.
2. | September | Shri. V. D. Satheesan | Minister for To call the attention of the to
26,2016 Health and the necessity to take steps
Social Justice against the reported
. exploitation by private
companies and mediators in
the distribution of
pharmaceutical drugs in the
State '
3. | September | Shri. Minister for To call the attention of the to
29,2016 George.M.Thomas Revenue and the necessity to  take
Housing preparatory measures to face
the drought situation likely to
arise due to the poor Monsoon
in the State.
4. | September | Shri.K.V.Abdul Chief Minister | To call the attention of the to
30,2016 Khader the problems reportedly being
faced by the Keralites who are
employed in other States,
5. | October 3, | Shri.C.K.Saseendran | Minister for To the necessity to take steps
2016 Revenue and to vest the lands reported to be
Housing illegally possessed by
individuals and organisations
in the State.
6. | October 4, | Shri. K. Rajan Minister for To the reported move to
2016 Labour and terminate the casual
Excise employces working in the
State Bank of Travancore due
to its merger into the State
Bank of India.
7. [Ccotober 17, | Shri. T. V. Rajesh Chief Minister | To the necessity to solve the
RG16 miseries  reportedly  being

experienced by the women
from the State, who have been
illegally emigrated to Gulf
countries by various agencies.
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g | October Shri. Anwar Sadath | Minister for To the necessity to take sieps
17,2016 Education to bring, students of all
Government  and  Aided
schools in the State, under the
Comprehensive Heaith
Insurance Scheme.
9. | October Shri. S. Rajendran Minister for To solve the difficulties being
18, 2016 Revenue and experienced in construction
Housing activities and fefting of trees
due to the restrictions
reportedly being imposed in
certain  regions of Idukki
District.
10. { October Dr. M. K. Muneer Minister for To the necessity to solve the
18,2016 Health and miseries  and  insecurity
Social Justice reportedly being experienced
by the aged people, especially
women, in the State.
11. | October Smt E.S.Bijimol Minister for To the necessity to solve the
19, 2016 Forest, Animal Hifficulties reportedly being
Husbandry and ¥aced by the people dwelling
Zoo hear forest boundaries due to
pttacks from wild animals.
12. | Qgetober Shri A_P.Anil Kumar | Minister for To the necessity to ensure safe
19, 2016 Public Works rail journey in the State
and Registration
13. | October Shri. Raju Abraham Chief Minister To the necessity for
20,2016 pressurising  the  Central
Government 1o exempt the
human inhabited regions in
the Stte from the regions
intended to be notified as
Ecologically Sensitive Area.
14. | October Shri. Ancop Jacob Minister for To the situation that has arisen
20,2016 . Food and Civil | consequent on the reported cut
Supplies in the Ration allotment of
Ration Card holders in the’
State
15. | October ShriJohn Fernandez | Minister for To the backwardness
21,2016 Welfare of reportedly being faced by the
Scheduled Anglo — Indian Community in
Castes, the State.
Scheduled
Tribes,
Backward
L Classes, Law,
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Cultre and
Parfiamentary
Affairs
16. | October Shri.Eldhose Minister for To the necessity to take
21,2016 Kunnappitly Water preparatory measures to tackle
Resources the scarcity of drinking water
likely to be faced by the State.
17. | Cctober Shri. James Mathew | Minister for To the situation that has arisen
24,2016 Finance and due to the reported reluctance |
Coir of banks, including Public
' Sector Banks in the State in
sanctioning educational loans
to  students who secure
admission to  professional
courses, in spite of their
willingness 1o provide
security.
18. | October Shri, Chief Minister | To the necessity to formulate
24,2016 N.A Nellikkunnu schemes to  solve the
difficuities being experienced
by widows, unmarried
mothers and deserted wives in
the State.
19. | October Smt. Veena George | Chief Minister To the necessity to safeguard
25,2016 the labour rights of people
working in visual media in the
State.
20. | October Shrt. P. T. Thomas Chief Minister To the siteation reperted to
25,2016 have arisen due to the
increasing price of cement in
the State.
21 | October Shri. Mullakkara Minister for To the serious situation that
26,2016 Retnakaran Labour and has arisen due to the reported
: Excise mafia activities, in and around
educational institutions in the
State, that promote extensive
use of intoxicants.
22 | October Shri, Hibi Eden Chief Minister | To the necessity for the timely
26,2016 commissioning of  Kochi

Metre  Rail Project, by
completing construction and
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T allied developmental works.
23 | Ootober Shri. C.Krishnan Chief Minister To the crises reportedly being
27 2016 faced by - the traditional
’ industries in the State.
24 | October Shri. Mons Joseph Chief Minister To the reported crisis likely to
27,2016 be faced by the agriculture
sector of the State consequent
on the implementation of
ASEAN Free Trade
Agreement and the Regional
Comprehensive Economic
Partnership
25 | October Shri. Kovoor Minister for | To the necessity to take steps
28,2016 Kunjumon Fisheries, to reopen the defunct cashew
Harbour factories in private sector in
Engineering and | the State.
Cashew Industry
26 | October Shri. T.V.lbrahim Minister for To the necessity to relocate
28, 2016 Local Self the Haj Embarkation point to
Governments, the Karipur International
Welfare of Airport.
Minotities,
Wakf and Haj
Pilgrimage
27 | October Shri. Minister for To the inadequacy of
11, 2016 A Pradeepkumar Health and treatment facilities in the
Social Justice Kozhikode Medial College
Hospital.
28 | Cctober Shri. Shafi Parambil | Minister for To the problems reportedly
31,2016 Education being faced by the employees
of the Pre-Primary Schools
established in the Lower
Primary Schools to improve
the activities of Government
Schools in the rural areas in
the State.
29 | November | Shri. K.Babu Chief Minister } To  the  necessity for
2,2016 constructing a State road to
reach areas including
Parambikularn.

879/2017.
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30

November
2,2016

Shri.
P K Kunhalikutty

Chief Minister

To the crisis reportedly being
faced by the State consequent
to the return of expatriate
Keralites due to  the
localisation in employment
and the economic recession in
Gulf countries

k]|

November
3,2016

Shri. K.Dasan

Minister for
Food and Civil
Supplies

To the necessity for inclusion
of all fishing communities in
the priority list being prepared
on the basis of National Food
Security Act.

32

November
3,2016

Shri. V.P.Sajeendran

Chief Minister

To the necessity for
intervention by the State
Government  against  the
reported move of the Central
Government to privatise the
Central Public Undertaking
Hindustan Newsprint Limited.

33

November
4,2016

Shri.K Krishnankutty

Minister for
Revenue and
Housing

To the necessity to utilise the
various central funds for
conducting  stadies  and
planning long term schemes to
overcome the reported crisis
emanating from  climate
change in the State.

34

November
4,2016

Shri.O Rajagopal

Minister for
Electricity and
Dewaswoms

To the problems that the
pilgrims are likely to face due
to the reported non -
completion of arrangements in
connection with the ensuing
Sabarimala pilgrimage season.

35

November
7,2016

Shri. C.Divakaran

Minister for
Labour and
Excise

To the necessity to formulate
awareness programmes with
people’s participation, for
implementation of liquor
abstention policy.

36

November
71,2016

Shri. M.Ummer

Minister for
Health and
Social Justice

To the crises reportedly being
faced by the newly established
CGovernment Medical Colleges

»
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in the State due to lack of
teaching - non teaching staff
as well as infrastructure
facilities.

3

November
38,2016

Shri. K.V Vijayadas

Chief Minister

To the necessity to exert
pressure on the Central
Government to establish the
proposed Rail Coach Factory
at Kanjikode in a time bound
manner.

38

November
8,2016

Shri.
K.8.Sabarinadhan

Chief Minister

To the necessity to resolve the
reported discrepancies in the
implementation of the Student
Police Cadet Project in the
State.

39

November
9,2016

Shri.B. Satyan

Minister for
Education

To the crisis reportedly being
faced by the Kerala State
Centre for Advanced Printing
and Technology (C-apt) for
want of its modemisation and
diversification.

40

November
9, 2016

Shri.V.S.Sivakumar

Minister for
Health and
Social Justice

To the serious situation that
has arisen consequent on the
increase in the number of
Cancer patients as well as cost

of their treatment in the State.
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APPENDIX IV
MATTERS RAISED BY MEMBERS UNDER RULE 304
Monday October 17, 2016
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APPENDIX V
PAPERS LAID ON THE TABLE

Wednesday 5, October 2016
The following papers was laid on the Table.
As per Rule 47%(2)
AIT1gaNde GHOEE WIDATVEQES AR fusaagmamlenl 278l-00  moud

MEM@allnmMalSoom  Gan3y@@len agmislge @R@IM” NIV We  AQals]
M@BH FVOWEHITI@MTMBE %:30MNe H0emIenms sqygaanio

Monday October 17, 2016
1. As per Rule 47 (2)
aIgamde EHEE TIDATVERSS AK0TIZINIo TLCINBMOTINL 258, aimimemioe
muemamemieae 2022, 3521, a0lmonde  aveezgmamles 3090 agam

DOGHEILIEE Mau@alam@dlS0m GaNAYERENS AQnISIQo @R WLNATLAWe
2qals] m@E@aR®d TUNENITIBMGEMES ®:I0EMo MO GryFanaago

AN EHOE MIMATUETNS ako Mo avsmgmnadiael 3490-50 maud
MEM@ 2NlaNEISIOm GG emIaM BQalsieoe @@ INIMVae AQalS] MBI
oWl eaI@N@INMES HI06Ma SO STRFBRMGo

2. As per Rule 236 (5)

EOBIMIBTY al@ldhH80s sl
ao = ntledl
Ty SINY womummes | Olegpds | o e
aidatio maud
1 2 3 4
IV- ayninvomale wWI@ENge 2012-13 2 79
2014-15 41 34,44, 45,48,
50, 57, 58, 59
XIV- apejomnodi)emsed 2014-15 4 2,345 6

879/2017.
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Tuesday, October 18, 2016

1 2 4
XIV- apeymmae 2014-15 3,4,10
IIl - manfizao 2012-13 S t3@utln w0 3
2014-15 12, 15, 35, 41, 44,
45,47, 48, 49,
50, 61, 67, 68,
70, 71, 76
I- gafige gurvenememaye 2014-15 36, 37, 38, 39,
QMOTLY MIMLMo 40, 41, 42, 56,
57, 58
VII—nﬂrsé%;mﬂq;o amovlej 2014-15 31, 52, 53, 54,
emavlengleasano 55, 56, 57, 58,
39, 60, 61, 62
I-gaaftaqo gumvenassmaje 2013-14 28
BATVLENIMLMAe
_

The following papers were laid on the table as per Rule 47(2)

AITIgands  emog MIVATUEYNS @O queaagmomleal 2373, amumie

qusaagmamleal 3801, aiegmoe aucegmemien: 2208, wmImoode quemngm

amleel 99, aeImoens ceeg mWlwamewes amie qveaagmanies 290, 1542,

1565 gt mumagiess MaM@  aflamailsoom (Gald34REOS MQaISIQo @RI

WOXTVAWe  2QalS] M5S0 mawlemml@maings  @:oeamo ee:osrm.eswa

aqyg emcrao.
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Friday, October 21, 2016
As per Rule 47%(2)

akmlgande EHRE MWETVENSS AIBIMInde  MGDEMETINLI 2990-20
moud  Dou@malamalsoem Caei@mia 2qgeisige @@ QILITUAW. aQaIs]
Mm@ TVIWTEHITIBIMOIMEE hIVEMe &I HNO3 ccmg"maaa

AIGIgamoe GH08 MWAMIEWYNS alBWIMInde  TLGIAZMEWIOL! 1437, 1527,
1528, 2951 aimimoee eaog MOATVEQHS &aMis (veengmamleal 2365, 2388
aflIml  MIOUGBHEIEEE  MAH@allamalSOTm  GalIB)EBEGS ogaisiqe @R
Woruae  agais]  mddmainm  muIwlendmmmomImes  &i0eMe  ®HIeM1ennd

e(mg"emag@go.
Monday, October 24, 2016
As per Rule 47(2)

al®gmmie  CHOS MODMERNS alMemide  TLEHAEMOTIOL 1910,
awlmene  Gaog  MOaMeRes amie  quemgmomiess 1602 agam
MOUBSHFIEBE  MEH@D allamalsiom GalRNABENS aQnisiage @MY WLOXMVAWo
aQnis] MO cmauﬂmom’l@cmcuﬂmgg $00ae @M cTaPa@age

Tuesday, October 25, 2016
As per Rule 47(2)

AltHIQMNI0 CHEE MWATVERSS akIMNILNe MVEIEMERIHLI 505-30 maud
NEHE@aInmE]SIOm  Ca0EyCWINNG aqaisige @RI WIDOTVA®e  BQalS)
MBI TUOUNGHITIWIMATDBS HOVMo S0 Ieand ccg;g"mnga

Thursday, October 27, 2016
As per Rule 47(2)

al®Igamie  CHOE  TOATVEYNS  aldmIBe mucmegmomlas 2474,
colmemde nueargmamlael 2902,  amimogne Ghts  MIWATISQES &Ml
memgmamleer 2135, 2155 apml  musagleigs MU allamASIOD
Cald3)MARERs aqaISIge @paIg’ @INXTVBDo 2qals]  moi@annd  MIWleaomlaan

MBS SR GBI SO0 CARYDOR g0,
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Friday, October 28, 2016
As per Rule 47(2)

A1y satg mloacvemes amlgmmie MvemmgmOTloe: 3304, 3307,
almimoese ehog Mlwameweos aomso memgmamlen 2360, 2372 .pom
mEsHgleas mam@.#.h::mm‘lsamm GalOBYERAENS BQalSl@o BRAY WLOMTVAMo
BQnisT madssuaad TN I I@MIMGTIDES &I06Mo B:36means Gq};gamﬂ@aga

Monday, October 31, 2016

@Yoo G%0g MIWBTIEQSS afelo quezngmoamloas 2200, ~ioimemuo
memamamlear 164, 3590  agamt MUEHGEIISS M@ allamalsomm
Ba13356BEOS OQalSiqo @ERAIG” WIOITVRGe AQals] MG TUIW] B0 mANGS]
MBS BHIDENO BT EDI rxcg;g“amgceago.

Moaday, November 7, 2016

AEIMIEe CHeg TWATUEYSS &Inlo memgmomlesl 2377-50  maud
MM @ aflamaTsoom GaDR\EBSOS 2QaISTQe ERAIM VINITVAD 2Qats] maianaim
TIWlans@@M@INEE ;oMo B:a6m)eens crmg“mmcrgo.

akTIMIENe eHRE MOAMLYSS &Moo queengmanileoss 2378-%0 maud
MU aflamalsrom (énJOBéEBBQG)S oQnJSIRe BR@IM” eLrITVEDo 0QalS) OB3nI303
TWIBIBIBIHGIMES ®I06Mo @mosmlaas acggg“am@o.

a®IMIENe eaog mloamewes oo qezmamaleal 1170-20  moud
MESHH@) 2 lamalssom C2l0a)anRaEnSs agasSIge gnoa” @LosTLVAD. 2Qals] M@0l
MU LHIDNBMTIDEE B:006M0 G617 )B6 T cq};g“sumﬂaa

Tuesday, November 8, 2016
Papers laid on the table
The following papers were laid on the Table :

1. aue. {@rasl) ®aud2/2016/a0.0.01. oo 7-1-2016 () amyd.a.
maud40/2016) cuiee GRGDa Muadlme.

2. =mle (af) moud 217/2016/@a0s. oo@i 16-8-2016 (agmmad. .
maud 589/2016),




10.

11

12

13.

14.

15.

16.

67

w.a(addl) omd  26492016/ca0re. ool 27-8-2016
(npoviayd.a. moud 591/2016)
g a.(eydgh) maud 2887/2016/cando. ool 19-9-2016
(oo opd. 6. maud 609/2016)
sl.a.(agoagrv’) moud  249/2016/gan0e. oloe 29-9-2016
{agyord @nd.6. moud 618/2016)
sha(mdgl) ommd 29752016/ca0%. oo 27-9-2016
(e e d.a. moud 621/2016)
gl.a.(agoagrn)  maud  253/2016/cante.  @lwel  4-10-2016
{aqy @y d.a. moud 622/2016)
wla(epdgl) maud 2916/2016/eanse. oo 20-09-2016

(v eryd.a. maud 631/2016)

=,&8.(all) moud 21/2016/sagoun.

maud 633/2016)

. a.(afl} maud
mmd 634/2016)

m.a(af) mmd 23/2016/magan.

maud 635/2016)

sta.(al) moud 24/2016/mlagonl.

manid 636/2016)

2. a.(afl) moud
maud 637/2016)

m.a.(afl) maud
maud 638/2016)

22/2016/sflngyous).

25/2016/mlagyow.

26/2016/alngon].

ool 5-10-2016 (apov.end.a.

oo 5-10-2016 (agav opd.a.

ool 5-10-2016 (spod.and.a

oo 5-10-2016 (g and.a.

ool 5-10-2016 (agovard.a.

ool 5-10-2016 (apoviond.a.

. a.(@ndgl) maud 3013/2016/can%. @lw@] 1-10-2016 (o and.a.

maud 640/2016)

2. 82, (afonpau’) mmid
{(agov.and.a. maud 641/2016)

254/2016/can90.

ool 4-10-2016




17.

18,

19,

20.

2L

22,

23,

24,

23.

26.

26.

27.

28

29.
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2.8 (aoanrd’)  maud  255/2016/canse.  odool  4-10-2016
{apad and.a. maud 642/2016)

®l.a.(agonfrd’) moud  257/2016/canse. oot 14-10-2016
(ngpav@pd.a. mausd 644/2016)

ru..(@nash) moud  48/2016 a0.q.q1 ooy 14-10-2016
(epyov@nd.a. maud 645/2016)

mmud 77V agavhpavag 2/2013ante. @loon  14-10-2016
(npav. @, &. maud 646/2016)

#H.a8.(nonfav?)  maud  258/2016/¢anve.  olwen  18-10-2016
(s and.a. moud 655/2016)

gl.a.(afoafadl)  moud  259/2016/¢amve. oo 18-10-2016
(rpmrd.a. moud 656/2016)

.. (agoaaul)  moud  260/2016/canve.  @l@en  18-10-2016
(apav.@pd.a. maud 657/2016)

#l.a.(afoa)m%)  maud  261/2016/a000.  @lwon  18-10-2016
(apavand.6. maud 658/2016)

CH0G TUoTUNIM QEINILN TVY3IL EaHA EmIdqjetnund 2012-13-pa
0Bl olgqPdge demaaege aleel saR®aaf quanime.

IRl oW @RERE] Ganod agallewauad osegoaxiges 2014-15-ae
806M 0leqjods” wleal equoeang muasime.

GHOg eMg” 00MANl@OaHM” @Batg Ead-80qjeoglal aavenaug
{myeel)ges 2014-15-0a1 arawlg” oleg pds” avlee: NGOG runn]moe.

fpelERIemlgy” asegIpm) adasv ca.ng (o5eg00 B Qas
2014-15-0e4 @RAIg” 0laqjods’ awleer squdhat’ muaslme

meleRIlEy”  osepIg®R] andssmiiesmes (958400 0d00) @as
2015-16-a¢e4 Ay’ dleajods’)

aseRIndenlen 2010-1l-ee1 andmile, deapds avlea cqygeacg
Mundl@o.




30.

3L

32.
33,

34.

35.

36.

37.

38

39.

40.

41.

42,

43

44.
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@paeeaz]l 630 @iovedmy @af @0asemd @ncufioilemyarad
2014-15-0e! 8oam @RWIY dltapdgecd avleel caygpnaf’ Avanlmo

808 qRods” @Raf lauead 2015-16-01 adale claqgjods’
G5O TVoMUNIM BRI aanodlend 2015-16-e1 casm 0le 085"

&l.a. () moud 90/2016/eamradal oo 29-8-2016 (apod.end.a.
moud 587/2016)

ala(afl) maud 93/20]16/ca0-a0al aloon 1-9-2016 (agav’. ead.e.
mmud 604/2016) '

m.a{af) moud 97/2016/co-80al. oo 20-9-2016 (apmiard.s.
maud 613/2016)

w.&.(afl) maud 992016/es0-80al. oloon 7-10-2016 (g end.e.
maud 632/2016)

o..(af)) maud 101/2016/ea-@0at. oo 20-10-2016 (apavand.e.
maud 654/2016). *

‘HW.alal) ond 102/2016/ap@dmniand. oo 27-6-2016
{(npavand.e. moud 447/2016) avleel caygoaag quadlme

g.a.(al)  moud 156/2016/ag@@miand. @@ 24-9-2016
{apord’ Epd.8. maud 623/2016)

o.@.(@asl) maud 157/ 16/amovl@. @lwa] 4-10-2016 (agyov.ERad.a.
maud 624/2016)

sft.a. (o) maud 90/2016/guwl. aia 6-10-2016 (apov.and.e. mmd
626/2016)

gi.a.{ngonpay’)  maud 96/2016/gkw). @il 21-10-2016
{(ngyay’ e d.6. maud 653/2016) :

qu.p.(@egsl)  moud 165/2016/amos1@s. @lo®] 26-10-2016
(agaV apd.a. mmid 660/2016)

ro.p(Toash mmud  166/2016lomovics.  aloon  26-10-2016
(apor Eyd.a. mrud 661/2016)




45,

46.

47

48.

49,

30.

5L

52,

33

34,

55.

56.

37.
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Mg (@aysh)  maid 167/2016/aama9153. olwal  26-10-2016
{apv. @ d.a. maud 662/2016).

Hl.alall) maud 168/2016/npoinicnd. oo 26-10-2016
{agyr and. 6. moua 663/2016).

G058 go‘érm’lgég“ 830" cRiUd apala” na)oafegomf‘aag’lsmg {&oer)
2011-12, 2012-13, 2013-14 o™ udamemgleon  andaila, 206mM
Neajodganut avleey CARO®AAF Tuaclmae,

ehog mudgismenmoniges 2015-aa Bafld Aeafods, 2010-11-se
@RWIY” 0leajads:

SIP3  vdqmelmisiges 20159021 andahs, oleqjods; 2011-12,
2012-13 agamt adeusmglon: @RI Oleqodgadd, 2011-12, 2014-15
oy cuBaviemmglont andaila, BTN S,

LR ET S qm"lamw"w’lg’l Be0” UMY apag D5EHIBHTYOS
2013-14-94 cuddesfi, Neajods, 2011-12, 2012-13 a1 udavemgine:
ERAIG” dlegodganid, 2012-13-0e1 andmae 53508,

2.a.(afl) maus 3372015/ agarvamant, s 25-8-2015 {npov’ and.a.
mmid 568/2015) wlse CaRGHaay quanime.

e208  aaigtomo] @Raf @polect  muodmuns TdYSHLIMIIgeHS
2014-15-0e1 andaaile, dleqlods” wles RO TMVanlme.

CHOB  BRELH oodanmgloy” ChdBa GO eﬂaﬂgcunmg 2011-12-0gy
LoToo T P11 PN 0'1(2553(350 ee:smussaa,gu avleet acggg“samﬂg” Manlmag,

a&08 Rl aaialyead CchIBn B eflalgavload 2008-09-aa;
B, 0lenjodge SEMasago e CqRIBAN Tuantme.

2OPSRR @Rews & @gs’ Gatavaylew” waum efloloauang 2013-14,
2014-15 apam UBetiemEIoet andaia Oleqpdgeud ausleer squoaang”
aovanlae,

Beiooo g efinmd audaficrumy’ eremaclglaes 2014-15-ae aemys
BBWIY oleatds” auleal egean cuanlame

GHDE TVoaUNIM alleamose aflesy @216 2013-14-0ay ey
WG Glenjods” auen EIRIOBAF Avanmo




38.

39.

60.

61

62.

63.

64,

63.

66.

67.

71

omog DWOGIRE @ad’ ceneedd apafimleayseny 2015-16-0a
andedla dleqfods’

a08 onyg meglnvigl smndaw” efidigausieng 2013-14-0e1 aindals:
806 oleaidg’ wises saygendg’ Manide

gla(a) moud F2016/alun. ool 19-5-2016 (apod erd.e.
mud 435/2015) avlaal equgondd’ auadlome

g Gjorwey @nd’ gamy eflalgaulecd 2012-13-pa1  crdadla
olenjody’ awleal equgHany quadime

@.a.(afl) moud 592016/saa8. olwe) 25-10-2016 (apav’end.a.
mmud 667/2016)

21.8.(al)) maud 59/2016/&‘1(1»5!1]’@%&»’1. oo 1-10-2016 (agov.ernd.a.
amaud 630/2016)

gHl.a.(afl) moud 3B/201¥agas&olapariawnl. oloeot  5-12-2015
(o amyd.e. maud 830/2015) aleal saygamag’ quariamo.

ml.alad) moud 392015 apas&milapmitwl. - oo 5-12-2015
(agyavi@nd.e. maud 831/2015) aleal caygoang’ moanlme.

608 enyg” SH@d eddyjeonnd enalgaiand 2009-10, 2010-11 agom?
idcusmaglnel Adalle dimaaud avleal eqRehand’ rtadlme

GBHOE Wio MooH apemodigles 2015-16-ae1 nndadle: degjods!

As per Rule 47(2)

AITYIgamle CHEB MIMATVEYNS AlwIMnde cueasgmamlont 1756-00 mad

Mes@allamelSoom 84103 @MIN0] aQnISIQe @RGIM WLOKTLVAWo BQnIST MOEB:ME

aquawlenamiBmmo mnas SO0 @06 1B ermg”mnjza

AGIMoes GH0E HIMATUEWeS MMede quamagmonileal 1417, 1479 agam

M@ allamalSOOm ¢alIB)ERANS AQaISId:Go BRAUG QLOXTVAW. BQaS] MOIGIM

MWl SO IHBMDIMSE £:I06Mo &HIST I3 ctmg“amnga,ga

879/2017.
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As per Rule 236 (5)
GICIDITIV a @D Heh@Hs 0flaBdewdo
ey’ dolgl
ToTEmd; Qidatie | l@q 089" maud | ausme moud
II-gmlamiae esniroige 2012-13 2 12, 13
S:0RI0D0Y al@ldbagns aflwsiouso
OB oG
TUIMIEH] & Adno | 0lenjods maud | aismule: maud
III- meinNeais 2012-13 2 11
SHILIDIRTV oJ@‘Iua.usagas afluwssouse
TOsTY dmitg]
UG Qdntdo | eajodg maud | alemule moud
IV-aiyairvomage 16, 17, 18, 19,
2015-16 5
WD HNGo 20, 21, 22
EILIDIATY a_i@'loe:ca,gms o THTrTeh K11
rondy” spoalgl
quaUEmS: Qdatts | Headds mmud | auamule, moud
L oncail 24, 25, 43, 44,
~atie
45, 46, 48, 49,
TN ETCREN T 4 ToT 2014-15 4
50, 51, 52, 53,
ATV} THTWMYo
54, 55

“
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SHIEKMIBAL kTS 8OS Alnadette

VT a1
croomEm s Qidntte | Oeajods’ moud | alempl@: maud
5,6 7,8,910,
VII -afleygjemiao 11, 12, 13, 14,
amaviaje 2014-15 4 15, 16, 17, 18,
P s o [ e 1) 19, 20, 21, 22,
23,24, 25
As per Rule 236 (6)
andal epiadamm oleapdglen alvaletto
wmaayGmnm maud
ruamiamles (Udatio Qldngforendaimae
XVI-0altdasio alel0ls:Qo 2015-16 HRIVM I COMA ol
aNeIeEE B:0ila)\0
idhaf
(80g). n).9nf). Gl.afo. 61)
2015-16
afluamocsmtanllayd
XXX VII-cuynireowessud ldal (DMAEaNa10@06”
oa:0al)
aueruIcE:o 1 »:alle)o
2014-15 tudf (Pamoed alodes”
83:291686005)
XLVI- quaganyagesdlmo alz@eosm (aaloglglends
s e 2015-16 eoa (nngigloacs)
GAMACYo Qlenf
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———
0508l drigguBomm Menpdglend alwsiews |

—————

wmiedmom maud

LIMITW]S Udatdo Qs ffaundaima

XXV-
nJS]nG:QQ@VnJS]:B:OJ(BLQ/mg
n_ncc'moasxfmémucsm

alzxnanud apmmilaimes CMto
M‘E————‘___-A

wmasidmom maud

|

1

1

2014-15 IFIBRIOT AflTom Qi

adatlag jaudamm oleqpdsleng alvwaseusa

TUITHOD] 8 QiBatio Aol TUN9a 1M

-—
XXV-
mglaa,mum‘l/n_lg’lee.mdcg/mg 2015-16 DA D@EOEM
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APPENDIX VII
SALIENT FEATURES OF THE BILLS
THE KERALA FINANCE BILL, 2016

The Bill seeks to amend the following enactments to give effect to the
financial proposals of the Government of Kerala for the financial year 2016-2017
as announced in paras 238, 248 to 255, 257 to 260, 262 to 267, 269, 271, 272, 277
to 280, 284 to 292 and 294 to 304 of the Revised Budget Speech 2016-2017,
namely:

1. Kerala Surcharge on Taxes Act, 1957 (11 of 1957)

The Kerala Stamp Act, 1959 (17 of 1959)

The Kerala Court Fees and Suits Valuation Act, 1959 (10 of 1960)
The Kerala General Sales Tax Act, 1963 (15 of 1963)

The Kerala Motor Vehicles Taxation Act, 1976 (32 of 1976)

The Kerala Tax on Luxuries Act, 1976 (32 of 1976)

The Kerala Agricultural Income Tax Act, 1991 (15 of 1991)

@ N e N

The Kerala Value Added Tax Act, 2003 (30 of 2004)

THE KERALA DEVASWOM RECRUITMENT BOARD
(AMENDMENT) BILL, 2016

The Kerala Devaswom Recruitment Board Act, 2015, provide for the.
constitution of an autonomous Devaswom Recruitment Board for preparing select
list of candidates for appointment in various other posts other than hereditary posts
and the posts in aided educational institutions in Devaswom Boards of the State
and for matter connected therewith or incidental thereto.

2. As it considered necessary in the public interest to enable the Devaswom
Boards in the State to appoint necessary officers and staff for its administration and
to manage the affairs of the temples and it is found that recruitment through Kerala
Public Service Commission is likely to consume more time in the absence of
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Special Rules by the Devaswom Boards for the appointment of officers and staff in
the Devaswom Boards and it has been decided to reduce the strength and
administrative cost of the Board and entrust it to proceed with the recruitment
process for the time being till the Kerala Public Service Commission is entrusted to
select candidates for the various posts in Administrative Service other than
hereditary posts and posts in aided education institutions in Devaswom Boards, the
Government have decided to bring suitable amendments to the Kerala Devaswom
Recruitment Board Act, 2015.

3. The Bill seeks to achieve the above object.

THE KERALA INFRASTRUCfURE INVESTMENT FUND
(AMENDMENT) BILL, 2016

For the development of the State it is imperative to have massive investment
in infrastructure sector. It is not feasible to provide all the requirements needed, for
 the investment in the infrastructure sector through the State Budget. On the
recommendation of the Committee led by the Vice-Chairman, State Planning
Board, constituted as per G.O. (P) No. 401/2014/ Fin. dated 19th September, 2014
to submit recommendations for exploring the possibilities of financial market, the
Government as per G.O. (P) No. 583/2014/Fin. dated 29th December, 2014
approved the measures to mobilize funds through General Obligation Bonds and
Revenue Bonds to meet medium term fund requirements and through financial
structures such as Alternative Investment Funds (A I F), Infrastructure Invesiment
Trust (InvIT), Infrastructure Debt Fund (IDF), to meet long tenn requirements. The
financial regulatory agencies such as SBI, Reserve Bank of India have changed the
rules for large scale resource mobilization of funds and borrowing.

In the revised Budget Speech for the Financial Year 2016-17, great emphasis
has been given for infrastructure development. Second anti-recession package of
20000 crore rupees has been declared therein. It was also declared that the structure
of the Kerala Infrastructure Investment Fund Board would be modified to enable
the utilization of the new fund mobilization methods, approved by SEBI and
Reserve Bank of India, by amending the Kerala Infrastructure Investment Fund
Act, 1999.
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Since the first quarter of the current financial year has already expired, there
would be delay in realising the above objectives. As the Legislative Assembly of
the State was not in session and the above proposals had to be given effect to
immediately the Kerala Infrastructure Investment Fund (Amendment) Ordinance,
2016 was promulgated by the Governor of Kerala on the 19th August, 2016 and
published in the Kerala Gazette Extraordinary No. 1464 dated 19th August, 2016,

This Bill seeks to replace the Ordinance No. 6 of 2016 by an Act of the
State Legislature.

THE KERALA APPROPRIATION (NO.2) BILL, 2016

The Bill is introduced in bursuance of clause (1) of Article 204 of the
Constitution of India, to provide for the appropriation out of the Consolidated Fund
of the State of Kerala of the noneys required to meet the expenditure charged on
the Consoiidated_ Fund of the State and the grants made in advance by the
Legislative Assembly in respect of the estimated expenditure of the Government of
Kerala for the Financial Year 2016-2017.

THE KERALA APPROPRIATION (NO.3) BILL, 2016

The Bill is introduced in pursuance of clause (1) of Article 204 of the
Constitution of India read with Article 205 thereof, to authorise payment and
appropriation of certain further sums from and out of the Consolidated Fund of the
State of Kerala required to meet the expenditure charged on the Consolidated Fund
of the State of Kerala and the grants made in advance by the Legislative Assembly
for the expenditure of the Government of Kerala for the Financial Year 2016-2017,

THE KERALA COURT FEES AND SUITS VALUATION
(AMENDMENT) BILL, 2016

The Government have decided to Set apart an amount equal to 70 per cent of
the Kerala Legal Benefit Fund to the Kerala Advocates' Welfare Fund and 30 per
cent to the Advocates' Clerks Welfarp Fund and to transfer such amount to the said
Funds after retaining 10 per cent each from the above amount for providing
infrastructure to the litigants. Accordingly the Government have decided to amend
the Kerala Court Fees and Suits Valuation Act, 1959 (10 of 1960).

The Bili seeks to achieve the above object.
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THE KERALA ADVOCATES' WELFARE FUND
(AMENDMENT) BILL, 2016

The Government has decided to enhance the maximum amount a member
would be entitled to receive from the Advocates' Welfare Fund on completion of
fifteen years of continuous membership from 5 lakhs to 10 lakhs and has also
decided to enhance the amount to be paid to such members for every completed
year of service from rupees 14285 to rupees 25,000. It has also been decided to
admit persons enrolled as Advocates after retirement from other service, if his total
period of employment in other service does not exceed 5 years or that the
retirement benefit or pension does not exceed five thousand rupees per month. It
has been further decided to increase the value of Welfare Fund Stamp to be affixed
in Vakalath filed before the High Court, Subordinate Courts, Tribunals or other
authorities to give financial assistance to the members for hospitalised treatment
involving major surgical operations or for cancer treatment, to provide assistance
to the Advocates Academy from the Advocates Welfare Fund and also to increase
annual subscription to be paid by the members of the Fund. Accordingly the
Government has decided to amend the Kerala Advocates' Welfare Fund Act, 1980
(21 of 1980).

The Bill seeks to achieve the above object.

THE KERALA PADDY LAND AND WELTAND
(AMENDMENT) BILL, 2016

The Kerala Conservation of Paddy Land and Wetland Act, 2008 was
amended as per the Kerala Finance (No.2) Act, 2015. The said Act was amended
by inserting section 3A to regularize the conversion or reclamation of paddy land
undertaken by any owner, occupier or the person in custody of any paddy land
otherwise than in accordance with the provisions of any other Act existing at that
time before the commencement of the Kerala Conservation of Paddy Land and
Wetland Act, 2008, by the Collector in such manner, as may be prescribed, by
recovering a fee equal to 25 per cent of the fair value of the said land notified
under section 28A of the Kerala Stamp Act, 1959 (17 of 1959) or the fair value of
adjacent land of similar nature, if the fair value of the said land is not notified. But
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it was declared to omit the said amendment in the revised budget speech dated
8th July, 2016. Accordingly, the Government have decided to amend the Kerala
Conservation of Paddy Land and Wetland Act, 2008 by omitting section 3A of the
said Act.

2. The Bill seeks to achieve the above object,
THE KERALA APPROPRIATION (No.3) BILL, 2016

The Bill is introduced in pursuance of Clause (1) of Article 204 of the
Constitution of India read with Article 205 thereof, to authorise payment and
appropriation of certain further sums from and out of the Consolidated Fund of the
State:of Kerala required to meet the supplementary expenditure charged on the
Consolidated Fund of the State of Kerala and the grants made by the Legislative
Assembly for the expenditure of the Government of Kerala for the financial year
2016-2017.
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AppeENDIX IX

STATEMENT SHOWING THE DETAILS OF BIiLLS PUBLISHED AND DATE OF CIRCULATION TO MEMBERS

Isi. T o " Name of Bill - | Ddte of Publication W Date of

No.{ ) o l Circulation

(M | 2) | W

[ \

1 | The Kerala Devaswom Recruitment Board (Amendment) Bill, | 17-09-2016 19-09-2016
#2016 (Bill No.17). o ]

L !
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ArpEnDix X

STATEMENT SHOWING THE DEMANDS ON WHICH DISCUSSIONS WERE HELD AND THE
NUMBER OF MEMBERS WHO PARTICIPATED IN THE DISCUSSION

No. Of Cut motions \:jo‘ :;‘)f .
Service to which Minister in charge/Minister ! em TS lime
Demand No. D ) - participated| taken
emand Related replied Moved and]’ .
. " in the (H. M.
Received | disposed discussion
off
B) @ G) () (5) (6) )
v Agricultural tncome Minister for Finance and 20
Tax and Sales Tax Coir
Vi Land Revenue Minister for R_evenue and o
Housing
% District .ﬁ.\dmmlstration Minister for R-evenue and 23 004
and Miscellaneous Housing
XX1 Housing Minister for R‘evenue and 22
Housing
XXVI Relief on f\ccouln.l lt}f Minister for Rcvenue and 22
Natural Calamilies Housing
Heads of States,
I Ministers and Chief Minister 33
Headquarters Staft
11 Admlnlsnrauon of Chief Minister 23 0.03
Justice
XIt Potice Chiel Minister 31
XI Jails Chief Minister 21 7 2.09
Stationery and Printing
XV and Other Chief Minister 2
Administrative Services
AKX Power Minister for Power and a8
Devaswom
X1 Ports Miaister for Ports, Museums 28 10 247
and Archaeology
Minister for Fisheries and
“isheri X i 42 15 219
XXX Fisheries Harbour Engineering
Xvi Education, Sports, Art Minister for Education 41
and Culture
Medical and Public
32 001
XVl Health
Minister for Health and :
1 24
XX Family Welfare Social Justice
XLV Social Securily and 27

Welfare
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Minister for Public Works

XV Public Works B 33
and Registration
XXXI1 Animal Husbandry 25 53 24 421
3 . i Minister for Forests, Animal
! Dairy Husbaadry and Zaes %
XXXiv Forest 26
Water Supply and
XX Sanitation Minister for Water ed
XXXVII Trrigation Resources 31 Ex) 18 242
KXV Co-operation Minister for Co?operatlon 28
and Tourism
XXIX Agriculture Minister for Agriculture 29 46 25 437
XLII Tourism Minister for Co:operatmn 28
and Tourism
IX Taxes on Vehicles " Meinister for Transport 23
XXII Urban Development Minister for Local Self 25
Governments, Welfare of
o : . 25 62 16 404
AXXV Panchayath Minorities, Walkf and Haj
XXXV1 Rurai Development Pilgrimage 25
XL Transport Minister for Fransport 28
VIt Excise 28
Labour, Labour Welfare Mmlstergﬁircél;bour and )
XXV and Welfare of Non- 27 22 4.21
residents
XXX Food Minister for Fo?d and Civil 10
Supplies
Welfare of Scheduted Minister for Welfare of
Castes/Scheduled Scheduied Castes, Scheduled
XXV ) Tribes and Backward a0 31 10 4.29
Tribes/Other Backward
R o Classes, Law, Culture and
Classes and Minotities . .
Parliamentary Affairs
XXXVII Industries Chief Minister 31
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ApPENDIX XIT

ils of Motions for lea i ce Private Member's Bil

Movéd on 21-10-2016.

Name of the Bii] Member in Charge

The Fixation of Wages of Teaching and i
Non-Teaching Staff of Unaided Educational . .
institutions in Kerala Bill, 2016, ,Shri. N. Samsudheen
{Discussion inconchisive)

I
- e e . r T
!

The Constitution of Kerala Sanitary Workers
Welfare Fund Board Bill, 2016. ‘Shri. Anwar Sadath
(Discussion inconclusive) :

The Formation of Kerala State Scheduled Tribes ‘

Livelihood Mission Bill, 2016 iShri. K. V. Vijayadas
(Discussion inconclusive) |

The Good Samaritan Bill, 2016 /Shei. Hibi Eden
(Discussion inconclusive) :

The Kerala Right to Pure Water Bil, 2018, | Shei. R. Rajesh

(Discussion inconclusive)
i
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Details Of Motions Fo Juce Pri mber's
ved On 04-1]1-
Sl. No S - NameoftheBil Member in Charge

1. The Kerala Hospital Development Soc1ety |Srhn B Satyan
Employee Fixation of Wages, Allowances and
Condltmus of Service Bill, 2016.

(Discussion inconctusive)

2. The Consutuuon of Kerala Detoxification of Frults JrShn T. V. Ra]esh

'Vegetables and Quality  Control Authority Bill,:
12016

|
(Discussion inconclusive) i
i !
i
L

3 The Mlgrant ‘Workers (Consututmn  of Regxsrranon Prof. Abid Hussain Thanga]
Authonty) Bill, 2016.

(Discussion inconclusive)
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RESUME OF BUSINESS TRANSACTED DURING THE THIRD
SESSION OF THE FOURTEENTH KERALA
LEGISLATIVE ASSEMBLY

The Summons dated November 19, 2016 for the Third Session of the
Fourteenth Kerala Legislative Assembly was issued to the Members on November
19, 2016. The session commenced at 9.00 a.m. on Tuesday, November 22, 2016
and adjourned sine-die at 1.14 p.m. on the same day. The House transacted
business for four hours and 14 minutes.

Discussion on Motion under rute 130

Shri A. C. Moideen, Minister for Co-operation and Tourism moved the
following motion under rule 130 and spoke.

“goi@ audeedd 500, 1,000 @ GmIGHUD @RIVHORHH DT HIVEM
quequoomeny  aflalw  GasifieEos jemydial  TVaN®HEEM cosueIciod
MooMImadw5es olreawie  DGMORIW qucigilafematiale @D qus alds)
falgema.”

DR. T. M. Thomas Isaac, Minister for Finance and Coir replied to the points
raised in the discussion. Then Shri Pinarayi Vijayan, Chief Minister moved the
following Substantive Motion under rule 275:

“aan@ mudendd 2016 macaud 8-o aj0Rqigalla) aflBanOaImEmIges 500,
1000 @osmes omog@mudes Mo eReMIelye pepooalangsdar,
MoMINIMAHm® MG  MadHRED  AUIBHOSWS, @posld: ATV
Mo EIERNENe nIFAMAISA10GE]DD " aJBepace BN BB @RAITUOEIa
qoomyenadlesmar  oa@ Tudaendviend @ aja ERy@BMYleare @O0 Mo
CHOBABHIDE! FUaDB:QET COMEKD GOSN TVIWINEM RMEBPAS R10me
GTNANBIDG Qo LR T

GHABTINE) TUaOSHOST @JMUOOMmERYd, UaTY caaelcwE mydurlenmmn@e
RIROVIWOOTN  ZOQHQAIST AT TURD@RRD missslat’  @owEW’
MOI@ASEIN MIGEUICHHIONG BRGID DDBOMEIMIGs EHASTMIORG ANaN@@E.
£5IOT CHOBTTINA LEMUAN- L a0aE: TUADE:EM 0ma@ldd 3.51 eaos]
@ROODENG S0 L27 alaate @dS] (@nIQ0s MleHHalljo &6 Aldiio G951 @ laes
angoe Mellalneg  GREMINSILe mWe-Ia  aymrudlglhed  quacy
|/MflINA3ges Qo moomield: @G WaNEas Rumoant  @eliem’
MUANEGOET @N0IMe.  TUaTUNIMDUID TVaOHOE coaIRIHR) MGEHa TR0 8T
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9nlTV  GakEjo MaliRnlslgl ag)am” avemrundm  qudHnId goamm&ﬂﬂ@ MSals]
FnO®HEEM GRILIYSHS AfltaiXTuyd BMks! PRAEDOAID’ HD Tve ABCBIGMONIW]
afluoimdlsacrn.

CRIOMUDAL EMSIW GHRE Alle:aun IQGHWeS mﬁm’lc@amcwaaglmﬁ SMI%

TVeAUOIM  TUaNGB:EEN  GREUSIHTY  GRMIEINGSTDMM@Mo  GHOS  AVeTUOIMG”

mMIOD)E:  EROIMBMIOj0  ARTVITUOGYo Tyeiflosan@oe  @MaMd  2REMRAIST
aflgosnitme Dalgan  @epmiml  Mleaawleamm@aIw  MSalSlad  GaBIUdenad
@osiemaeaw] alldaeflensmeaans 97-% gosmeasm) eesndloigos ARiOOm
MnDHOIMIUDIAIMEINE NSOV ERUTE:INj ERWIGIT])Hmgo ajdepac
oUiseHI88MaOnMio BROVHYUIHEDQF BMIGhuT Measnnow] avealeamome

@RAURIOMIVREMe 2G1OWFAATNDIMo CARMVIBH, AG” QUMY SIS D306

ARG |G NOLEKYRE  GRMN0GE0 caid@olollgpam  ToaarunInaTn af)51o

MaDBHOEMN  MUOIIMEREEE0 MOISHANOGMe @1 TUE Gk TUBHNITIemIs

@RS ]gR."

The speaker ruled that the point of order raised by the Minister for Water
Resources against the amendment given notice of by Shri . Rajagopal was not in
order as per rule 278(2) since the amendment was to delete the third paragraph of
the substantive motion which had nearly the effect of a negative vote and hence
consent to move the amendment was withheld.

The substantive Motion was adopted by the House.
Visitors

The number of persons who witnessed the proceedings of the Assembly
during the session was as follows:

Public gallery ;61
Speaker gallery ;52
Distinguished Visitors gallery : Nil

The Third Session of the Fourteenth Kerala Legislative Assembly was
prorogued with effect from November 22, 2016 at the conclusion of its sitting,
Vide Notification No. 5182f1‘ab1e-1/2016/leg dd 29-11-2016.

i
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APPENDIX XV

aNafiw alayeanudandal qmug MEIUTla] MVADGA
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APPENDIX X VI

STATEMENT SHOWING CONSTITUENCY NAME AND PARTY
AFFILIATION OF MEMBERS OF FOURTEENTH
KERALA LEGISLATIVE ASSEMBLY

{AS ON 22-11-2016)

—

-
SL
N Constituency Name| Name of Members Party Affiliation of Members
o. :
1 2 3 4
1 Manjeshwar Shri P. B. Abdul Indian Union Muslim League
Razak '
2 Kasargod | Shri N. A, Nellikunnu | Indian Union Muslim League
3 Udma ‘ Shri K. Kunhiraman Communist Party of India
{Marxist)
4 Kanhangad Shri E. Communist Party of India
Chandrasekharan
5 Trikaripur Shri M. Rajagopalan Communist Party of India
‘ (Marxist)
6 Payyannur Shri C. Krishnan Communist Party of India
{Marxist)
7 Kalliasseri Shri T. V. Rajesh Communist Party of India
(Marxist)
8 Taliparamba Shri James Mathew Communist Party of India
(Marxist)

|

"
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1 2 3 4
9 Irikkur Shri K. C. Joseph Indian National Congress
10 Azhikode Shri K. M. Shaji Indian Union Muslim League
1 Kannur Shri Ramachandran Congress (Secular)
Kadannappalli
12 Dharmadam Shri Pinarayi Vijayan‘ Communist Party of India
(Marxist)
13 Thalassery Shri A, N. Shamseer Communist Party of India
(Marxist)
14 Kuthuparamba Smt. K. K. Shailaja Communist Party of India
Teacher (Marxist)
15 Mattannur Shri E. P. Jayarajan Communist Party of India
{Marxist)
16 Peravoor Shri Sunny Joseph Indian National Congress
17 | Mananthvady (ST) Shri O. R. Kelu Communist Party of India
(Marxist)
18 Sulthanbathery | Shri 1. C. Balakrishnan Indian National Congress
(ST)
19 Kalpetta Shri C. K. Saseendran | Communist Party of India
(Marxist)
20 Vadakara Shri C. K. Nanu Janata Dal (Secular)
21 Kuttiadi Shri Parakkal Abdulla | Indian Union Muslim League
L

879/2017.
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] 2 3 4
22 Nadapuram Shri E. K. Vijayan Communist Party of India
23 Quilandy Shri K. Dasan Communist Party of India
' (Marxist)
24 Perambra Shri T. P. Communist Party of India
Ramakrishnan (Marxist)
25 Balusseri (8C) Shri Purushan Communist Party of India
Kadalundi {Marxist)
26 Elathur Shri A. K. Saseendran | Nationalist Congress Party
27 | Kozhikode North | Shri A. Pradeepkumar | Communist Party of India
{Marxist)
28 | Kozhikode South Dr. M. K. Muneer | Indian Union Muslim League
29 Beypore Shri V. K. C. Communist Party of India
Mammed Koya (Marxist)
30 | Kunnamangalam | Shri P. T. A. Rahim Independant
31 Koduvally Shri Karat Razack Independant
32 Thiruvambadi | Shri George M.Thomas | Communist Party of India
(Marxist)
33 Kondotty Shri T. V. Ibrahim | Indian Union Muslim League
34 Ernad Shri P. K. Basheer | Indian Union Muslim League
35 Nilambur Shri P. V. Anvar Independant
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4

36 Wandoor (SC) Shri A. P. Anil Kumar | Indian National Congress
37 Manjeri Shri M. Ummer Indian Union Muslim League
i Shri Manjalamkuzhi . ) i
38 | Perinthalmanna Ali Indian Union Muslim League

i
Shri T. A. Ahammed ) . .
39 Mankada 1 Indian Union Muslim League
Kabeer
40 Malappuram Shri P. Ubaidulla | Indian Union Muslim League
Shri P. K. . . .
41 Vengara ) Indian Union Muslim League
Kunhalikutty
42 Vallikkunnu Shri Abdul Hameed. P. | Indian Union Muslim League
I— |
43 Tirurangadi Shri P. K. Abdu Rabb | Indian Union Muslim League
44 Tanur Shri V. Abdurahiman | National Secular Conference
45 Tirur Shri C. Mammootty | Indian Union Muslim League
Prof. Abid Hussain . . )
46 Kottakkal Indian Union Muslim League
Thangal
47 Thavanur Dr. K. T. Jaleel Independant J
. Shri P. Communist Party of India
48 Ponnani . ]
Sreeramakrishnan (Marxist)
49 Thrithala Shri V. T. Balram Indian National Congress J
S
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i |
1 2 3 4
Shri Muh d
50 Pattambi hri M a.unme Communist Party of India
Mubhassin P,
ist P .
51 Shoranur Shri P. K. Sasi Communist Party of India
(Marxist)
- C ist Party of Indi
52  Ouapalam Shri P. Unni ormmunist Party of India
(Marxist)
C ist Party of Indi
53| Kongad (SC) | ShriK.V. Vijayadas | _Cmunist Party of India
) (Marxist)
54 Mannarkkad Shri N. Samsudheen | Indian Union Muslim League.
S5 Malampuzha Shri V. 8. Communist Pa'rty of India
Achuthanandan (Marxist)
56 Palakkad Shri Shafi Parambil Indian National Congress |
C ist Party of Indi
57|  Tarur (SO) Shri A. K. Balan ormunIst Farty of India
(Marxist)
58 Chittur Shri K. Krishnankutty Janata Dal (Secular)
ist Party of Indi
59|  Nemmara Shri K. Babu Comumunist Party of Inda
(Marxist)
C ist Party of Indi
60 Alathur Shri K. D. Prasenan ommunist . y ol ndia
(Marxist)
' ist P f Indi
| 61| Chelakkara (SC) | ShriU. R, Pradeep | COMmunist Party of India
{Marxist)

.



107

[_1 2 3 4
62| Kumamiolam | SheA.C.Moideen | oo Party of India
{Marxist)
Shri K. V. Abdul Communist Party of India
63 Guruvayoor )
Khader {Marxist)
C ist Party of Indi
64 Manalur Shri Murali Perunelly ommums , YO @
{Marxist)
65 | Wadakkanchery Shri Anil Akkara Indian National Congress
66 Ollur Shri K. Rajan Communist Party of India
Shri V. S. Sunil
67 Thrissur " u Communist Party of India
Kumar
68 Nattika (SC) Smt. Geetha Gopi Communist Party of India
Shri E. T. Tai
69 | Kaipamangalam & aison Communist Party of India
Master
L. Communist Party of India
70 Irinjalaknda Prof. K. U. Arunan .
(Marxist)
Prof. C. Communist Party of India
71 Puthukkad
e Raveendranath (Marxist)
Communist Party of Indi
72| Chalakudy Shri B. D. Devassy omimuist Party of Sndia
(Marxist)
Shri V. R. Sunil
73 Kodungallur & o Communist Party of India
Kumar
L
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1 2 3 4
Shri Eldh
74 Perumbavoor 8 <.)se Indian Naticnal Congress
Kunnappily
75 Angamaly Shri Roji M., John Indian National Congress
76 Aluva Shri Anwar Sadath Indian National Congress
Shri V. K. Ebrahi
77 Kalamassery n . ram Indian Union Muslim League
Kunju
78 Paravur Shri V. D. Satheesan Indian National Congress
: , Communist Party of India
v .
79 ypeen Shri 8. Sarma (Marxist)
ist P f Indi
80 Kochi ShriK.J. Maxy | Communist Party of India
(Marxist)
C ist Party of Indi
81 |  Thripunithura Shri M. Swaraj ommunist Farty of tndia
{Marxist)
82 Ernakulam Shri Hibi Eden Indian National Congress
83 Thrikkakara Shri P. T. Thomas Indian National Congress
84 | Kunnathunad (SC) | Shri V. P. Sajeendran Indian National Congress
85 Piravom Shri Ancop Jacob Kerala Congress (Jacob)
86 Muvattupuzha Shri Eldho Abrabham Communist Party of India
ist P; di
87 | Kothamangalam Shri Antony John Communist Party of India

(Marxist)
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Communist Party of India
{Marxist)

Communist Party of India

H Udumbanchola Shri M. M. Mani ]
(Marxist)

| e | i | ek
nm Shri Roshy Augustine Kerala Congress (M}
Peerumade Communist Party of India
m Kerala Congress (M)
Kerala Congress (M)
m Communist Party of India )

Communist Party of India
(Marxist)

Shri K. Suresh Kurup

Shri Thiruvanchoor

Radhakrishnan Indian National Congress

Shri Oommen Chandy Indian National Congress

Shri C. F. Thomas Kerala Congress (M)

DR. N. Jayaraj Kerala Congress (M}

Shri P. C. George Independant

Communist Party of India
(Marxist)
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-
(;1 2 3 4
103|  Cherthala Shri P. Thilothaman | Communist Party of India
104 Al " DR, T. M. Thomas Communist Party of India
appuznia Isaac {Marxist)
C ist Party of Indi
105 Ambalappuzha | Shri G. Sudhakaran ominunist Farty of India
{(Marxist)
106 Kuttanad Shri Thomas Chandy | Nationalist Congress Party
Shri Ramesh
107 Haripad C;mith:fa Indian National Congress
C ist P. f Indi
108|  Kayamkulam |Smt. U. Prathibha Hari| O munist Party of India
(Marxist)
C ist f Indi
109 Mavelikkara (SC) |  Shri R. Rajesh ommunist Party of India
(Marxist)
Shri K. K. ist P i
110 Chengannur ri . Communis alrty of India
Ramachandran Nair (Marxist)
Shri Mathew T,
i1 Thiruvalla & v Janata Dal (Secular)
Thomas
112 Ranni Shri Raju Abraham | CO™Munist Party of India
(Marxist)
C . .
13 Aranmula Smt. Veena George ommunist Pa-rty of India
(Marxist)
1i4 Konni Shri Adoor Prakash Indian National Ccn‘xgress‘J
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Shri Chittayam

115 Adoor (SC) Gopakumar

i16| Karunagappally |ShriR. Ramachandran

Chavara | Shri N. Vijayan Pillai

1

Communist Party of India

Communist Party of India

Communist Marxist Party
Kerala State Committee

Shri Kovoor

Kunnathur (SC) Kunjumon

Independant

Kottarakkara Smt. P. Aisha Potty

Communist Party of India
(Marxist}

Shri K. B. Ganesh

Pathanapuram

Kerala Congress (B)

Fravipuram Shri M. Noushad

Chathannoor Shri G. S. Jayalal

879/2017.

| Kumar
Punalur Shri K. Raju Communist Party of India
Shri Muilakk
Chadayamangalam Ve ara Communist Party of India
Retnakaran
Smt. Mercykuity Communist Party of India
Kundara .
Amma {Marxist)
]
.
C t P i
Shri M. Mukesh ommunis a'ny of India
{Marxist)

Communist Party of India

(Marxist)

Communist Party of India
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127 Varkala

128 Attingal (8C)
129 Chirayinkeezhu

(80

.
130 Nedumangad

131 Vamanapuram

132

134

112

3

4

Shri V. Joy

Communist Party of India

{Marxist)

Shri B. Satyan

|

Communist Party of India

{Marxist)

Shri V. Sasi

Communist Party of India

Vattiyoorkavu

Shri C. Divakaran

Shri D. K. Murali

i 1
Kazhakoottam Shri Kadakampally
Surendran

Shri K. Muraleedharan

Communist Party of India

Communist Party of India

Communist Party of India

(Marxist)

(Marxist)

Indian National Congress

Thiruvananthapuram

Shri V. 8. Sivakumar |

Indian National Congress

135 Nemom Shri O. Rajagopal Bharathiya Janata Party
S
Shri K. S.
136 Aruvikk Indi ional
ruvikkara Sabarinadhan «‘ ndian National Congress
- T
137) Parassala | 'Shri C. K. Harcendran | C°™MUnist Party of India
(Marxist)
Communist Party of India
138/  Kattakkada Shri I B. Satheesh (Marxist)
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- Kovalam m Indian National Congress

Communist Party of India
(Marxist)

Neyyattinkara Shri K. Ansalan

Communist Party of India
(Marxist)

141 | Nominated Member Shri John Fernandez






